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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

A L L A H A B A D

1 9 .T .

DATE OF DEGISIONTg^ H

V C b  ^ I Pfet it ioner

J>iukstru Advoca*fce foT' -the Petitioner (s )

Versus

0 ■ 1 - g. gi-u;5-

/

^Respondent

A-> Advocate for the Respondent(s)

CORAM ;

The HonVle  Mr. ^ .

The Hon»ble hUc.^jLj- J .

Whether Reporters of local papers may be allowed’ 
to see the Judgement ?

i 2i To ba referred to the Reporter or not ?

3 . Whether their Lordships wish to see'the fa ir
copy of the Judgement 7

4 . Whether to be circulated to other Benches ?

DjjQesh/
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RESSRVED

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD*

** * * * * * *

■ Registration (T .A .) No. 677 of 1987

'A. Ved Prakash Aggarv/al ......... Petitioner.

Versus

Union of India & others . . . . .  Respondents.

* * * * * * * *

Hon‘ble Ajay Johri, A.M.
Hon’ble G .S . Sharma/ J .M .

(Delivered by Hon. Ajay Johri# AM)

This Writ Petition has been received on transfer 

fron the Lucknow Bench of the High Court of Judicature at 

Allahabad under Section 29 of the Administrative Tribunals 

 ̂ Act X III  of 1985# challenging an order of promotion of

respondents 5 to 19 to the post of Personal Assistant in 

the Geological Survey of India and an order dated 24 .3 .1980  

rejecting the representation of the petitioner for similar 

promotion and praying for a direction to be issued to 

respondents 1 to 3 to reconstitute the Departmental 

Promotion Committee according to the 1979 Rules and to 

make selections according to those rules.

2 . The facts of the case are that the petitioner,

¥ed Prakash Aggarwal/ was appointed as Stenographer in 

January,1963 in the Geological Survey of India (G S I). Prior 

to this he was working as a Steno-Typist under the Ministry 

of Defence since May, 1960. He was sho-ivn at serial no. 20 

in  the seniority list  of Stenographers (Ordinary Grade) 

published in 1977 but due to promotion, etc. of his seniors 

he moved to S I .N o.7 of the l is t . In January,1973 the
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petitioner got prcmoted as Stenographer Grade I  on ad hoc 

basis . His promotion was regularised x '̂ith effect fran 

11*10 .1979 . In March,1979 eighteen posts of Personal 

Assistants were sanctioned and they were filled  up in 1980 

under the new rules vjhich came into operation on 20 .10 .197  

on tha basis of service records of departmental candidates 

on recoiwnendations made by a Departmental Promotion 

Committee (DPC). The petitioner was not selected by EPC.

He has challenged his non-selection on the grounds that 

DPC was incorrectly constituted as it  did not have as 

Member a Regional Administrative Officer or Senior Adminis­

trative Officer of the GSI resulting in the merit and 

efficiency of the clerks and other staff of GSI being 

overlooked and the selections ivere made by considering 

other categories of Stenographers too, and W C  considered 

y  one candidate, v7ho v;as working as Office Superintendent,

in the higher grade since 1975, and had not completed five 

years' service as Stenographer G r .I .  Amongst those selectec 

itans 11 to 15 did not fu lfil  the requirements for the 

category of Stenographer G r .I , they were Stenographers (OG) 

with 10 years service. On his non-selection the petitioner 

represented to the higher authorities but his representa­

tion v/as rejected. The petitioner's case is that in view of 

his seniority, qualifications,etc. he should have been 

selected.

3 . The main attack in the petition is on the

improper constitution of EPC. Hence any selection made 

by it  being null and void, and the non-selection of the 

petitioner^:fei2 illeg al .



4 . In the reply filed  on betealf of respondents 1

to 4 it  has been said that though there v;ere no remarks in 

the confidential reports of the petitioner \'/hich required 

to be communicated the record of service is not unblemished 

as the petitioner v/as awarded a non-recordable warning.

DPC consisted of a Senior Administrative Officer (Sr.AO) 

of the concerned wing and it  considered CR entries of the 

candidates. According to them it  was constituted according 

to rules and considered the candidates in the order in v;hich 

the priorities have been given. They were not considered 

together*

5* Ko ceply has been filed  by the other respondents.

In his rejoinder the petitioner has said that he was 

, regularised by a DPC in 1979 and if  he could be regularised

^  in 1979 hov7 he got ignored by DPC which recommended others

y  but not him for Personal Assistant's post shortly thereaftert

The unrecorded warning also could not deprive him of the 

promotion. He has reiterated that W C  was not constituted 

properly. Sr.AO or the Regional Administrative Officer (RAO) 

was a necessary member and so his CRs v^ere not evaluated 

properly.

6 . We have heard the petitioner/ who appeared in

person/ and Sri Ashok Mohiley, learned counsel for the 

respondents. The main contentions raised by the petitioner 

were that DPC was not properly constituted and the 

promotions should have been made by selection and not by 

only considering the Confidential R ^ o r t s  (CR) . The learned 

counsel for the respondents relied on paras 14 and 15 of the 

counter a ffidav it . We have perused the f ile  and the
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deliberations of IPC and CR Dosier F ile  of the petitioner 

which have been produced by the learned counsel for the 

respondents on 2 6 .9 .1 9 8 8 .

7* As far as the constitution of DPC is concerned,

the respondents have in para 8 of their reply said that 

Sr.AO of the wing vras associated with DPC to help the 

Committee. DPC actually constituted of -

1 . Director, Palaeontology 
Division, GSI as

2 . Dy.Director, Eastern 
Zone, GSI as

3 . Director (Tech* &
C o rd .), GSI as

4 . Chemist (S r .) , GSI as

. . . .  Chairman.

. . . «  External Membe

. . . .  Member •

. . . .  Member*

8* Para 120® of the Recruitment Rules for Group *C

Ministerial Posts in GSI lays down the composition of DPC 

as follows :

1 . A Director or an officer of
equi^valent rank of GSI ......... Chairman.

2 . A Regional Administrative
Officer or Senior Adminis­
trative Officer of GSI . . . . .  Member.

3. A Group 'A* Officer fron
other Department . . . . .  Manber.

4 . A Group 'A* Officer of 
GSI preferably belonging 
to the Scheduled Castes 
of Scheduled Tribe
canmunity . . . . .  Member.

Thus in DPC there are to be two Group 'A ' officers and

one Director and one RAO /Sr.AO .. the constituted LPC

had two Directors, one Deputy Director and one Chemist* 

has not been clarified  by the respondents whether the

Deputy Director and the Sr . Chemist were against the

requirement of Group *A* officers as they obvious^shcu Id

be because they are below the rank of a Director. RAO/Sr*.

of GSI has not been clarified  any where by the respondent
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except in their averment in para 8 of the reply fehere they 

have said that Sr.AG of the concerned Wing was associated 

with DPC to help the Conmittee, This averment v;ill go to 

indicate that Sr.AO is different from a Director and that 

he v;as not one of the Members of DPC and i f  that is so the 

constitution of DPC would suffer from the lacuna that it  

has not been constituted in accordance with the Recruitment 

Rules for Group ' C  Ministerial Posts and if  that is so any 

deliberation by such a Committee,which is not constituted 

properly, ^^ill stand to be vitiated and will not stand the 

scrutiny of law. An outsider, i .e .  Sr.AO, ;-;ho was associated 

with DPC to help the Committee, can also not^dase anything 

to influence the decision of DPC and, therefore, we are not 

able to understand in what way this officer would have 

helped the Committee. We have perused the Minutes of the 

Committee of DPC held on 16 .11 .1979  and 12 .12 .1 97 9 . It  does 

not anywhere mention that they had made use of any assistance 

of a Sr.AO . Even i f  they had stated so, they v/ould have 

prejudiced their own jurisdiction in regard to selecting 

officers for the officiating pronotions to the grade of 

Personal Assistants. It  is , therefore, obvious that DPC 

had not been framed in accordance with the rules. There is 

no document to prove that formed, had the approval

of the competent authority^who^ full knov;ledge of the

fact that it  is against the provisions of the Recruitment 

Rules^ordered formation of a Committee without a Regional/ 

Senior Administrative Officer. Vie, therefore, feel that 

there is substance in the plea taken by the petitioner 

in his petition as well as in para 5 of the rejoinder 

affidavit that the non-inclusion of Regional/Senior
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Administrative Officer, as a full-fledged Member, could not

have been done or made up by any other arrangement. In the

result, therefore, any deliberation of such a DPC will have 

to be quashed.

9. In regard to the grading of the petitioner by the

so formed DPC, the respondents’ case is that the recommenda­

tions were made on the basis of the recorded GR entries. They 

have further said in para 5 of their reply that though no 

remarks were communicated to the petitioner, his record of 

service is not unblemished as he was once awarded a non- 

recordable v>/arning. We have perused the Confidential Reports 

(CR) of the petitioner for the period 1975 to 1978, a period 

of 4 years. Prior to 1975 there v/as a column No.25 regarding 

grading of the official being reported upon. In reports from 

1975 onv/ards this column has been done away v.lth and no 

grading is given to the reported officer except that in 1978 

this column again appears in CE. Form. We do not want to 

comment on these reports. Some entry made in the 1974 report 

was later penned out by the Reporting Officer, The observa­

tions made by the Reporting Officer on the petitioners working 

in these reports is tô  be reassessed to arrive at the grading, 

Vfhile V'̂ e do not want^in judgment over the gradings that were 

arrived at by DPC of 1979, we have no doubt that the new

DPC which has to be constituted in terms of the recruitment
for

rules will adopt in adequate measure a scale/sf grading the 

candidates and arrive at the same independently. #e <«SEa

tKe <î psaE5fes (caf ©Le ci^t m  <̂bo

V
. The so-called recorded v/arning also 

pertains to the year 1969 and has no meaning in the considera­

tion of the petitioner for the promotion against the post of 

Personal Assistant in 1979. We are, therefore, convinced that
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the proceedings have to be reviewed.

10, On the above considerations we direct thet the 

respondents should form a fresh DPC to consider the cases

of all eligible persons. This DPC will assess the candidates 

on the basis of the Confidential Reports and after giving 

fresh grading to all the eligible candidates including the 

petitioner givegiŷ tfeaaaa: recommendations for the promotions to 

the posts of Personal Assistant. Pending finalisetion of 

these proceedings no changes will be made in the officiating 

promotions already made but they will be subject to the final 

outcome of the fresh DPC proceedings.

11. therefore, allow the petition (Writ Petition 

Mo. 1705 of 1980) and set aside DPC proceedings of November 

and December,1979. We order that the respondents should^^ao^d. 

a fresh DP6 duly and properly constituted according to 

Recruitment Rules and this DPC should complete its deliberatior 

within a period of three months from the date of receipt of 

this orders. We make no order as to costs.

MEMBER (J).

Dated: September .1988.’

PG.

MEMBER (A).
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IN THE HON* BLE HIGH COURT OP JUDICATURE AT ALLAHABAD 

SITTING AT LUCKNOW

WRIT PETITION NO; 1980

Ved P^rkash Aggairwal 
Stenographer Gra^e I 
Geological Surtfey of India 
Lucknow.

Petitioner

Versus 

Union of India & Others Opposite Parties.

A
Serial
Number

INDEX

Description Page Nuinbers

1 . Writ Petition 1 to 12

2 . Annexure Number 1 13

3 . Annexure Number 2 14 to 24

4 . Annexure Number 3 25 to 26

5 . Annexure Number 4 27 to 30

1 6. Annexxire Number 5 31

7 . Annexure Number 6 32

V  ' 8 . Annexure Number 7 33 to 34

9 . Annexure Nximber 8 35 to 36

V
10 . Annexure Number 9 37

1 1 . Annexure Number 10 38

- Affidavit 39 to 40
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7 . Sri Nirmal Kanti Roy, 
Personal Assistant#
Coal Division,
Geological Survey of India*, 
29, Chowringhee Road,. 
Calcutta-700016.

%

8 . Sri A.Swami Babu,
Personal Assistant,
Southern Region, ' Manoranj an ', 
Geological Survey of IndiaV 
5-5-49, i^kharram Jahi Road, 
Hyderabad-500001e

Sri U.C.Seal,
Personal Assistant, 
North-Eastern Region, 
Geological Survey of India, 
' Laitumkhrah',
Shillong-3.

lO., Sri Nirmal Ch. Mukherjee, 
Personal Assistant, 
Geological Survey of India, 
27, Jawaharlal Nehru Road, 
Calcutta-700013.

>

11. Sri P.Unni Krishnan Nambissan,
Personal Assistant,
Airborne Mineral Stirvey & Exploration, 
Geological Survey of India',
6 /1 , South Public Square,
Bangalore-4. ,

12.

13.

Sri Satyendra Chandra Chowdhury, 
Personal Assistant,
Eastern Region,’
Geological Survey of India,
12 A & B, Russel Street'J 
Calcutta-700071.

Sri Santosh Ranjan Sarkar^, 
Personal Assistant,
C h ^ical Division, 
Geological Survey of India> 
27, Jawaharlal Nehru Road, 
Calcutta-700013.

14. Sri Ranjit Kumar Mukherjee, 
Personal Assistant^ 
Geophysical Division, 
Geological Survey of India, 
Appjee House, Park Street*, 
Calcutta.

.2 A
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ls . Sri Rathindra Nath Guha ThakTirta# 
Personal Assistant 
Geological Survey of India!,
4, Chowringhee Lane# Calcutta-700016.

16. Sri Badal Mallick# Personal Assistant 
Geological Survey of India
27, J.L.Nehru Road, Calcutta-700013*

17. Sri Dd3 Gopal Bhattacharj ee,
, Personal Assistant# Central Region, 

Geological Survey of India^
New Secretariat Building, Nagpur-440001<

18 . Sri Sunil Kumar Bhattacharjee.
Personal Assistant, Western Region, 
Geological Survey of India,
V 3 ,  Himanshu Bhawan, Bani Park, 
Jaipur-6«

19. Sri V.Rajagopalan, Personal Assistant 
Northern Region'^
Geological Survey of IndiaV
3, Gokhle Marg, Lucknow-226001. . . . . . Opposite

Parties.

,.v.

WRIT PETITION UNDER ARTICLE 226 OF IHE CONSTITUTION OP INI

This petition of the above named petitioner 
most respectfully showeth:-

1 .

o. 2.

That the petitioner joined in Service in Geological 

Survey of India with effect from 11th January", 1963', 

as a Stenographer and since then he is continuing 

in Service there and has put in more than 

seventeen years of service. The appointment 

letter dated 22-2-1963 is being filed, herewith^ 

as Annexure I , to this Writ Petition. The 

petitioner is a Graduate from Jammu University 

having passed his B.A. examination with English 

and Hindi Literature as siabjects.

That prior to this, the petitioner was in 

service as a Steno-Typist in the Government 

of India', under the Ministry of Defence, since 

2nd May, 1960, and in the same continuation, 

he joined the aforesaid post.

.3/-
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3 .

4.

That a Seniority List of Stanographers (Subsequently 

designated as Stsnographars Ordinary Grada) has 

bean maintained by the Departraent from tirae to 

time and the latest such has been released in 

the year 1977* According to this Seniority List, 

the petitioner*s position according to the latest 

position uorks out at seventh, amongst 219 

Stenographers, shown in the list* A true copy of 

relevant extract of the said list is being filed , 

hereuith, as Annexure-2, to this Urit Petition.

It is  submitted that in the said l is t , the 

position of the Petitioner has been shown at 

Serial Number 20, but the same has come up to the 

7th position because one Sri K.V.Desudas has, 

in the meantime, been transferred to the Plinistry 

of Finance, Neu Delhi, from 28-2-1967, and persons 

shoun at Serial N o s :3 ,6 ,7 ,1 0 ,1 1 ,1 2 ,1 3 ,1 4 ,1 5 ,1 6  and 

17, were promoted as Assistants, which they accepted 

and joined from 1971 to 1972, and, ona Sri P .C . 

Ramakrishnaya, standing at Serial number 8 , also, 

accepted and joined the promotion post as Store 

Keeper (Technical), resulting in the Petitioner’ s 

position coming upto 7th position.

That the Petitioner was promoted with effect from 

1-1-1973, in the grade of Stenographer Grade l /  

Stenographer Selection Grade, on ad-hoc basis, 

with time scale of fe.210-lO-290-l5-320-EB-15-380/-, 

later revised to fe.425-15-500-EB-15-560-20-700/-, 

under order No*700 p/l8/2/Stenographer Selection 

Grade/72/l5A , dated 30-1-1973, a true copy of 

which is being filed , herewith, as Annexure-3, 

to this Urit Petition. The said promotion was

made through Departmental Promotion Committee 

according to the information of the Petitioner  ̂

against sanctioned posts®

-:3;-
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That the promotion of the Petitioner along with 

others, uho were also promoted to Stenographers 

Grade I , were regularised as such with affect 

from 11-10-1979.

That during the entire period of service the

Petitioner possesses an iromaculate and unblemish

record of service and has never been communicated

any adverse remark or entry* During the period of

service, the Petitioner was attached, from time to

time, uith Senior Officers holding high positions

in the Department, v iz : Regional Administrative

Officers, Directors and the Deputy Director 

General and throughout, his uori< has been commendabli

That through a letter No.A-110ll/7/78-f*l2(A), dated 

24-3-1979, issued by the Ministry of Steel & Mines, 

Department of Rines, Government of India, New Delhi^ 

eighteen temporary posts of Personal Assistants, 

in the time scale of 6s*550-25-750-EB-30-900/-, were 

sanctioned in the Geological Survey of India, These 

posts have been filled  up in January, 1980*

That the latest amended Recruitment Rules providing 

qualifications and procedure e tc ., for appointment 

in the different posts including the posts of 

Personal Assistants came into force uith affect 

from 20-10-79. A true copy of the relevant extract 

of said rules, uhich uas published in the Gazette 

of India, dated 20th October, 1979, in Part II - 

Section 3 - Sub-Section ( i ) ,  is being filed , 

herewith, as Annexure - 4, to this Urit Petition, 

That a perusal of the said rules will show that the 

posts of Personal Ass istants were selection posts 

and yere to be filled  by promotion, failing uhich, 

by transfer on deputation by a Group ’C*

Departmental Promotion Committee, on the basis of 

service records of the departmental candidates*

.......... 5/-
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Neither any interviau nor any test was provided 

nor any such thing uas held uhfle making the 

impugned promotions. The Constitution of the said 

Departmental Promotion Committee, as provided in 

the rules, is  as follous:

1 . A Director or an Officer of 
equivalent rank of the 
Geological Survey of India ........... eHAIRFlAN

2. A Regional Administrative Officer 
or Senior Administrative Officer
of the Geol ogical Survey of In d i a . . .  MEMBER

3. A Group *A* Officer from
other Department • • • . . •  MEMBER

4. A Group ‘ A* Officer of the 
Geological Survey of India 
preferably belonging to the 
Scheduled Castes or the
Scheduled Tribes Community • • • • . .  MEMBER

10, That the Departmental Promotion Committee uhich

finalised the impugned selection of the candidates,

including the opposite parties, for the posts of

Personal Assistants uas not constituted according

to the provisions of rules, mentioned above, in as

much as no Officer of the rank of a Regional

Administrative Officer or Senior Administrative

Officer of Geological Survey' of India uas

associated as its members. It is submitted that

participation of such an Officer in the Committee

uas most necessary for making the proper selection

because he being the only Officer of the

administrative side uas fully auare about the

comparative merit and efficiency of the incumbents

belonging to the clerical and other like staff*

The rest of the constituents belonged to Scientific

and Technical side. It may be mentioned here that

all the members, including the Chairman, in

question, uere from scientific and technical side,

1, That on account of the illegal constitution of the

Departmental Promotion Committee, the impugned

selections made by the said Committee for promotion

to the ptxa posts of Personal Assistants are void

6 /—
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and legally not sustainable.

12, That as per Recruitment Rules, the selection for the 

post of Personal Assistants, uas to be made from 

amongst the Stenographers in the follouing manner;

Promotion;
i )  Stenograp-her Grade I with 5 years* regular 

service in the grade,

- failing which -

ii )  10 years* regular seruice in the grades of
Stenographer (Ordinary Grade) and Stenographer 
Grade I combined together,

- failing both -

i i i )  Stenographer (Ordinary Grade) with 10 years* 
regular service in the grade.

Transfer on deputation;

Stenograp-hers having 5 years regular service 
in the scale of pay of fe.425-700/- or 
equivalent in a Central Government Department*

13* That from the above provision it is amply clear 

that the Departmental Promotion Committee yas 

requireda to make selection for promotion to the 

post of Personal Assistants from amongst the 

incumbents of first category alone and it  is  only i 

case of non-availability of the parsons of first 

category the persons of second category could be 

considered and likeyise the persons of third 

category and onuards*

That the uords "fa iling  which” used in the rule 

is clearly indicative of the fact there was no 

scope for the Departmental Promotion Committee to 

consider the candidates of all the categories for 

promotion together. But the illegally  constituted 

Oepartraental Promotion Committee in uttar disregar 

of the Recruitment Rules arbitrarily considered th 

cases of persons belonging to all the three 

categories enumerated in para 12 above together at 

a time, as a result of which, the impugned 

selection is wholly prejudicial, illegal and 

arbitrary.

- : 6 : -
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^ 5 . That in all 15 persons have been selected by the Departmental 

E^omotion Committe’e belonging to different categories, their 

relevant details are given below:

Srl.
No.

(1)

1 .

2.

3 .

4 .

5 .

Srl.No.' 
as per ' 
Senior-’ NAME 
ity ‘
List. •

I
i

• H . <0 i
' C <0 
I o u 
•H H

S i ^

• +> o

• S o a \ c * o *

i «
ta *
•H ,

BJ(0
G
O

|tH43CU *H m U  tH-H
• 4J*w « o a c > Q ) » t o c w a i 0 4 J G i  oro * o+>

- r l 4 J ^ H ,  ' r t O O ' O O  O , H  . O
* 0 < - i c j i < l } 0 w 0 4 « * < » 0 0 i c ( 0 0  '  0 ) 3 c r  « )<U
, 3 < d 0  - p a  ( d W i - P Q ,  < D S ^ H 0 ) | 4 J & Q | - P H

(2 ) (3)

O la '

( 4 ) ;  (5) . * " ( 6 )

•r| d -Hi iO S  to . ■ (0 £i; n +) O <D XJ _____  -
w <5 +) a  < < cno »o<aocQwc/3 u i  qi^+jjqdjo!

— . H<£ 
(0 o -H (d © <

6. 18

7 . 19

8 . 21

9. 24

10. 31

11. '36

12. 38
e j 
' ' t

13,, 42 

14. 50

Srx S.K.Das 
Burman

shmt. Himani 
Chowdhury.

Sri Nirmal Kanti 
Roy (S /c ).

Sri A.Swand Babu

Sri U.C.Seal

Matric 27-9-58 21-12-71

B.A . 25-6-57 28-10-71

B.A, 19-8-63 1-1-72

SSLC

High 
School.

20-4-60

1-5-59

Sri Nirmal Ch., 
Mukherjee.

Sri P.Unni
Krishnan
Nambiassan

Sri Satyendra
Chandra
Chowdhury

Sri Santosh 
Ranjan Sarkar

Sri Ranjit Kr. 
ixtukherj ee

Sri Rathindra 
Nath Guha 
Thakurta

Sri Badal 
Mailick

Sri DdD Gopal 
Bhattacharj ee

Matric

SSLC

26-11-62

18-12-62

(7) • (8 )
—t _ — _  I. — _

21-12-71 9-1-8 

28-10-7 1 28-1- 

1-1-72 9-1-e

28-1-72 9-1-8

11-10-79 Ad-hc 
Selec 
tion 
agair

{^Otc

1-1-73 11-10-79 9-1-e

1-1-73 11-10-79 9-l-€

28-1-72

11-9-74

Sri Sunil Kxmiar 
Bhattacharj ee

B.A.

B.Com

B.a.

Inter
Arts.

Inter
Com.

B.Com

B.A.

8-2-63 1-1-73 11-10-79 9-l-£

15-4-63 1-1-73 11-10-79 9-1-6

12-9-63

1-2-65

1-11-74

26-10-79

1-2-65 6-10-76

1-10-64 26-10-79

11-10-79 28-1« 

26-10-79 9-1-6

11-10-79 9-1-1 

26-10-79 9-1-̂

9-12-65 26-10-79 2b-lO-79 9-1-C

Sri V.RaJagopalan - He got promotion as Office

Superintendent with effect fran 9-12-75 (Forenoon) on 
Ad-hoc basis under office order No.l43A/A-320l9/
1/75/15A, dated the 3rd January^' 1976>

. . . . . . . . 8 / - 0
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#^rl.15 of Para (issued by Opposite E^rty No.3 (The Director of
15  ̂ (Administration)* The incvunbent remained on this
COnti-(post t il l  10-1-1980 (Afternoon) and hence his 
nued. (Confidential Reports for the years 1976’, 1977/ 

(1978 and 1979 are for the post of Office 
(Superintendent as he actually aid  not perform 
(the duties of a stenographer auring the period 
(9-12-75 to 10-1-1980•

“ :8

16 . That from the above particulars, it will ba evident 

that Sri U*Rajagopalan, Opposite Party No: 19, uias 

working as Office Superintendent since 9-12-1975

in the time scale of fe,550-20-650-25-7B0/- and has 

not completed 5 years* regular service as Stenograph 

in the scale of pay of fe,425-700/-, Therefore, he 

uas not eligible for consideration for the selection 

for the post of Personal Assistant*

17. That since Sri V.Rajagopalan, Opposite Party N o .19, 

uas holding the post of Office Superintendent, 

therefore, he legally could not be selected for the 

post of Personal Assistant unless he accepted his 

reversion to the post of Stenographer. As such he

T

uas called upon by the Director of Administration,

Opposite Party No.3 , through letter No .4 2 79 C /a-32019^/
1/76 /15A , dated 1-8-1979, to give his option for 

accepting his reversion to the post of Stenographer 

prior to his case being considered for the post of 

Personal Assistant. A copy of the said letter is 

filed , herewith, as Annexure 5, to this Writ 

Petition. Sri V.Rajagopalan, at no point of time, 

gave his required option and is also not reverted 

to the post of Stenographer prior to his selection. 

It is submitted that the appointment of Sri U, 

Rajagopalan has been made to the post of Personal 

Assistant directly from the post of Office 

Superintendent, which uas against the provisions of 

Recruitment Rules. The order of appointment of 

Sri Rajagopalan as Personal Assistant is being

........ 9/-,

r\



r  -fc filed , hereuith, as Annexure 6 , t d ^ ^ i s  Urit Petition.

18, Tha t as per details given in para 15 of the Urit 

Petition, out of the persons selected, the persons 

mentioned at Serial Numbers 1 to 10 uere the 

candidates fulfilling  the requisite qualifications 

of category one, v iz : Stenographer Grade I with

5 years regular service in the grade, which the 

Petitioner also fu lfilled , but the persons mentioned 

at Serial Nos: 11 to 15, did not fu lfil  the 

requirements of category one Stenographers as 

mentioned above, and as such, their cases being 

covered in category ( i i i ) ,  i * e , .  Stenographers 

Ordinajry Grade uith 10 years regular service could 

not be considered along uith persons fu lfilling  the 

qualifications of category (i )  including the 

Petitioner by the Departmental Promotion Committee 

for making selections to the post of Personal 

Assistant uhich was actually illegally done by the 

illegally constituted Departmental Promotion 

Committee, It may be submitted that besides the 

above 10 persons, there were many other Steno­

graphers fulfilling  the requiremeiits for being 

included in category number (i )*

-:9:-

\
19̂ |r' That by considering the cases of the persons

belonging to all the categories together the said 

Departmental Promotion Committee acted wholly 

arbitrarily and illegally resulting in great 

prejudice to the Petitioner*

20* That though the Petitioner is junior to Opposite 

Parties 5 to 11 in service, but they have been 

arrayed as Opposite Parties in this Urit Petition, 

as the Constitution of the Departmental Promotion 

Committee has been challenged in the Urit Petition 

to be illegal and the decision on tha Urit Petition 

might adversely effect them also*

. . . . .1 0 /- *
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21* That on the basis of selection made by the

Departmental Profnotion Comraittae, the Opposite 

Parties 5 to 19 have been appointed as Personal 

Assistants by various orders, v iz : dated 9-1-80, 

17-1-80 and 13-2-1980, issued by the Director of 

Administration, Opposite Party No,3 , the true 

copies of which are being filed , hereuith, as 

Annexures 7, 8 and 9 , to this Urit Petition,

22« That feeling aggrieved by the selection and

appointment of the Opposite Parties N o .12 to 19, 

the Petitioner mads a representation to the 

Director General on 22-1-1980, followed by a 

reminder dated 20-2-80, under conduct rules, 

which has been rejected by latter No.2327C /32016/ 

1 /75 /15A , dated 24-3-80, true copy of the same 

is filed , hereuith, as Annexure 10«, to this Urit 

Petition#

23, That the Director General, Opposite Party No.2,

rejected the representation of the Petitioner

/
without mentioning any reasons whatsoever by a 

non-speaking order which has resulted in failure

- of justice,

24, That as stated earlier in view of the qualifica­

tions, seniority and the service record of the 

Petitioner, there was no cogent or valid reason 

for not selecting the Petitioner to the post of 

Personal Assistant. The Petitioner is confident 

that his Service Record is far superior than those 

who have been selected and appointed to the post 

of Personal Assis-tant,

illegally constituted Departmental Promotion

Committee and the appointment of the Opposite

Parties 12 to 19 made on that basis and having

no other alternative and efficacious remedy, the

Petitioner files this Urit Petition on the

. . • • • 1 1 / —



follouing amongst other grounds:-

V-

>
J

A« Because the Departmental Paromotion Coramittse

constituted for making selections for the post of 

Personal Assistant uas not constituted according 

to Reci^uitment Rules of 1979 (Annexura 4 ) .

B* The selection made for the post of Personal 

Assistants by the said illegally  constituted 

Departmental Promotion Committee uas null and void 

and no appointment could be made on its basis*

Ce Because the so-called illegally constituted 

Departmental Promotion Committee did not make 

selections according to the Recruitment Rules>1979, 

in as much as it considered the cases of the 

candidates of all the categories mentioned in the 

rules together instead of making selections from 

amongst the candidates of each category separately#

D* Because the sal-ections made from amongst other 

categories by illegally constituted Departmental

Promotion Committee are vitiated in Lau as many

candidates incl-uding the Petitioner belonging

to catagor-y one, as provided in the rules, were

available and were not selected uithdut any reason©

o

(rivv

'• . E . Because the Opposite Party No. 19, has been

illegally selected and appointed to the post of 

Personal Assistant as he uas not eligible for 

selection for the said post«

F. Because the Opposite Party No.2, has failed to 

consider the raprasentation of the Petitioner 

properly and erred in Lau in rejecting the same 

by a non-speaking order which has resulted in 

failure of justice and is illegal,

PRAYER

Therefore, it is respectfully prayed that this 

Hon*ble Court may be pleased to issue:

i )  a urit , direction or order in the nature of 

certiorari quashing the impugned orders of

• • • 1 2 / —



\ )

appointment of Opposite Parties No,5 to 19; 

Annexures 7 to 9 and also the order dated 

24-3-1980, Annexure No*1Q to this Urit Petition, 

a nd

i i )  a urit, direction or order in the nature of 

mandamus commanding the Opposite Parties

1 to 3 to «  reconstitute the Departmental 

Promotion Committee according to Recruitment 

Rules 1979 and to make selections according 

to provisions of the Recruitment Rules 1979.

i i i )  Any other suitable urit, direction or order

to u-hich the Petitioner may be found entitled*

iv) The petitioner may be awarded the cost of 

Ifrit Petition*

LUCKNOy, 
Da ted:

■

-V

i
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Hbn'ble .
IN IHE/tiIGH COURT OP JUDICATURE AT ALiI hABAD 

Sitting at LUCKNOW '

Writ Petition No. of 1980.

V. P.Aggarwal^ Stenographer Grade I, 
Geological Survey of India

Versus

Union of India &  others

Petitioner

Opposite forties*

ANNEXURE - 1

A

\ >

\

GOVERNFiEl’JT OP INDIA

Geological Survey of India‘S 
27, Chowringhee Road', 
Calcutta~13«

No.2270/48/8/63/15, Dated, the 22-2-1963.

Office Order

Olie Director General, Geological Survey of India 
hereby appoints the following person on trial to officiate 
in the permanent post of Stenographer in the time scale 
of pay of Rsol30-5-l60-8-200-EB-8-256-EB-8-280-10-300/- 
with effect from the date mentioned against his name 
until further orders«

Ihe appointee will be on trial for a period of
2 years and his retention in the post for further period 
will be sxibject to the assessment of his work during the 
trial period.

Name of the person 
appointed

Date of Name of present
aipointment sx:ibstantive holder 
(designation) of the post*
Scale of pay

l*Sri V.P.Agarwal l i .1 .6 3  (P .N .) . Shri M.c.N.Menon.
V

sd/- G.K.MogheV 
Director of Administration.

Forwarded to the DePU'^ Director of Audit, Sx 
fi F « R * S .C .S « M ., Calcutta.

No .2276/48/8/63/15 Dated", the 22-2-1963. 
t^opy for information to:-

1 . The Director, Northern Region, Geological S u r v ^  
of India, Lucknow.

2 . Ihe S.G-in-Charge, P .& .H .P . Circle# G .S .I .  with 
the request to draw the pay and allowances of the above- 
mentioned ©nployee under Permanent * Non-Plan* Head.

3 . The Asstt. Adm. Officer*, Sector 15^ G.S.I.Calcuttc

4. Ihe Superintendent^ Sec.l5A,“ G .S .I . ,  Calcutta.

5 . The Superintendent’, Sec- 15B, G .S .I . ,  Calcutta,

6 . Shri V.P.Agarwal, Stenographer, G .S .I .

s ^ -  Illegible. 
Director of Administration.
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5bi

Writ Petition n o * of 1980.

V.P.Aggarwal/ £>tenographer Grade I>
Geological survey of India • .  Petitioner

•I

-A .

\

, •  Opposite Parties.

Versus

Union of India & others

AMNEXURE - 3

Government of Indiaf;’
Geological Survey of India 

4, Chowringhee Lane#

No .700P /18 /2 / stenographer CalcuttarlS/ the
Selection Grade/72 /15A 30 Jan ., 1973<

Office order ^

■Hie following persons are appointed on promotion 
to officiate as Stenographer Selection Grade in the 
Geological Survey of Inctia in the time scale of pay 
of Rs.210-10-290-15-32p-EB-15-380/“  with effect from 
1 .1 .73  (P .N ,) purely on ad-hoc basis until further 
orders*

Sr.* Name of the person * Post from ’ Present postings.
No.'promoted* 'which *
__  _______________________  * promoted* *___________________

1 . Smt. L.D.Bhole

2, Sri Nirmal Ch* 
Muxherj ee

3* Sri P.U.Krishnan 
Nambissan*

Stenographer Central Region 
(O .G .)*

\ \ Sri V.P.Agarwal

Sri R.R.V.S.Bundela

/ Sri Sib Kumar De

7* Sri Santosh Ranjan 
Sarkar

-do-

-do-

-do-

-do-

-do-

-do—

8 . Sri Mrityunjoy Fbddar -do-

Central Headquarters* 

Keral^^S *R .0 .

J&K circle/N.Ro 

Bihar Circle/E*R* 

Eastern Region*

Central Headquarters* 

Eastern Region*

Ihe above ad-hoc appointments do not confer on the 
^  promotees any right or claim as such to the higher post 

in supersession of the rights or claims of those vAio 
may be foxind to be senior or otherwise eligible for 
promotion at the time of maKing regular appointments 
to those posts.

Sd/—K.B.Das Bhovffnij 
Director of Administration.

Forwarded to;

1* The Accountant General# WbrJcs & M s c . ,  New Delhi 
2* The Sr. Dy .Accountant General,’ Commerce# VforKs & wisc< 

Calcutta*
3* Ihe Sr. Dy .Accountant General', " " "

Bombay*

Contd«
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Name

-- - "*T n  Temporary
loSmt. Senographer (Sel.

S S f s a n r t i 9 ^
by the Govt. under 

rlnistry
& i^nes .
o£ Mines) letter
N0.2/64/71-KL,
dt:U-12-7 2o

2 . Sri Nirmal
Ch.MuKherjee 

^ ' S L ^ n  nat«t>issan -do-

3

Vacant

4 

CBQ Cent
Reg(

CHQ Ch |

4 .sr i V.P.ASarwal

S .S r i
Bandela®

e.sri Sib kr. De

7 ,s r i  Santosh 
Ranjan i^aricar 

•

8 .s r i  I'irityunjoy

EtocLdero

-do-

-cio-

0-do-

-CLO-

-cto—

vacant

Vacant 

Vacant

Vacant

Vacant

Vacant

CHQ

CBQ

CHQ

CHQ

Vacant CHQ

• ’ „ f  the appointees ate
. ^ ^ p , y . a n d a l l o w a ^ « o ^ t h e  P

General; ^ 5

2« Northern Region, GS

i :  » .
r A« i f .v r i r f l l a  /Al. w*/. uA /.T ///m in

me Director, M  CM$f (Ij

®eDirectOf gihgr'’*"*' ■



' I

SSI J, 7 ''
 ̂ 11 ih n‘f  l̂ ^̂ nning & Training); GSI, Calcutta.

ine Director of Mm*s Cell, GSI, Calcutta.
I 12* All persons concerned* Their posting as indicated above 

y- are provisional subject to review in due course*
J 3 . Guard file,. 8ec.l5A^ GSI, Calcutta*

- S d / -  T . P . G ^ n g v t X X ,

 ̂ ^  foxr d i r e c t o r
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Annextire 3 Continued o

— :26“

Olie details of the post against which the above 
appointees will be shown are as shown below:

Name .'Post against 
' which appoint- ' incxanbent 
•ment is made and*if any®
• sanction of the '
*post* *

loSmt* L*D« Temporary post of Vacant 
Ehole StenoOTapher (Sel«

Grade) sanctipned 
by the Govt, under 
Ministry of steel 
& Mines (Deptt. 
of Mines) letter *
No *2 /64/71-m i , 
dt :ll-12-72*

to w.e. 
1.1«73{F/I

' S\;tbstantive * Allocation of p
* With- ^ Allotted 
'drawn '
* from '
' Wo6«f •'
'1 .1 .7 3 *

1
4

CHQ Central
Region©

\

rs

2*Sri Nirmal 
Ch.MuKherjee

“do— Vacant CHQ CHQ

3*Sri P.Uo
Krishnan Nambissan -do- Vacant CHQ Keralg/SRO

4*Sri V*P,Agarwal -do- Vacant CHQ J&K Circle/ 
N.R*

5 . Sri R .R.V .S* 
Bundela*

. -do- Vacant CHQ Bihar
Circle/E.R.

6*Sri Sib kr. De 0-do- Vacant CHQ Eastern
Region*

7 . Sri Santosh 
Ranjan sarkar

-do- Vacant CHQ CHQ

8 , Sri Mrityunjoy 
Podder®

-do- Vacant CHQ Eastern
Region

The pay and allov/ances of the appointees are to be
drawn under Temporary Plan Heado

No. / 1 8 / 2 / Stenographer Selection Grade/72/15A";* dated the
Jan 1973*

Copy t o :
lo The Dy.Director General, Eastern Region, G .S .1 .Calcutta

-ao- Central Regiony GSI7 Nagpur*
-do- V Northern Region# GSI, Itucknow®

The Director-in-Charge7Westem Region, G .S .I . ,  Jaipuro 
The Director, O&K Circle, (w*R.), GSI, Srinagai;g‘Kashmir* 
Hie Director, Bihar Circle# G .S .I .  Patna*
The Asstt. Adjn.. Officer (15A), G .S .I . ,  Calcutta*
The Supdt., Sec.15A, G .S .I .  Calcutta*
The Supdt*, Sec .15b, G .S .I*  Calcutta®(9 extra copies)

10o The Director (Planning & Training)7 GSI, Calcutta*
11. The Director of Admn's Cell, GSI, Calcutta*
12. All persons concerned* Their posting as indicated above

are provisional subject to review in due course*
3* Guard fil-e,'. Sec.ISA"; GSI, Calcutta*

S ^ -  T.P.Ganguli‘7 
Asstt. Adm. Officer; 

for Director of Administration

2*
3*
4 .
5 . 
b* 
7 , 
8* 
9 .

\
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Writ Petition No. of 1980,

V.P.Aggarv/al; Stenographer Grade I#
Geological Survey of India • • •  Petitioner*

Versus 

Union of India & others

ANNEXURE - 4

. Opposite parties

A

IHE GAZETTE OP INDIA 

PUBLISHED BY AUTHORITf

NO.42 NEW DE1.HI, SATURDAY/OCTOBER 20,- 1979/ASVINA 28v 1901.

Separate paging is given to this Part in order that it 
it  may be filed as a separate compilation*

PART I I  - Section 3 - Sub-Section (i)

General statutory Rules (including Orders", bye-laws etc.^' 
of a general character) issued by the Ministeries of 
the Government of India (other than the Ministry of 
Defence) and by the Central Authorities (other than the 
Administration of Union Territories)*

MINISTRY OF STEEL/ MINES AND COAL 

(Department of ^^Lnes)

New Delhiy the 4th October; 1979

G.S.R.1283 - In exercise of the powers conferred by the 

proviso to article 309 of the Constitution, the President 

hereby makes the follov/ing rules/ further to amend the 

Geological Survey of India (Group *C' Ministerial Posts) 

Recruitment Rules*, 1968, namely:- ■

1* (l) These rules may be called the Geological Survey
of Inaia (Group C Ministerial Posts) Recruitmoit
(Second Amendment) Rules', 1979.

(2) They shall come into force on the date of their 
publication in the Official Gazette.

■ 2 . In the Schedule to the Geological Survey of India
(Group C Ministerial Posts) Recruitment Rules, I9b8, -

(i) for serial No. 8 relating to the post of Stenographer 
(Selection Grade) and entries relating thereto>’ 
i^e following serial number and entries shall be 
stib̂ jt ituted", name ly ; -

SCHEDULE

Serial Number 

2* Name of the post '

3 . Number of posts

4 . Classification

.... 
/ « • » •

8

Stenographer Grade I  

.."131

'i^General Central Service 
Groxjcp ‘ C* Ministerial',

' / Non-Gazetted*

Contd.• • •



r

A

X

Annexure ~ 4 continued 

“ ; 28"*

5 . Scale of pay • • • • Rs « 425-15-5 CXD-EE-15-560-20-700/- •

6.
? •

Whether Selection .e Non-Selection 
or non-Selection post.

Age limit for 
Direct Recruitment

8 .

9 .

Education and other 
qualifications 
required for direct 
recruits•

V\/hether age and 
period of education­
al qualifications 
prescribed for 
direct recruits will 
apply in the case of 
promotees.

10. Period of probation 
if any.

11* Method of recruit­
ment, whether by 
direct recruitment 
or by pranotion 
or by deputation/

■ transfer and 
percentage of the 
vacancies to be 
filled  by various 
methods.

18 to 25 years (Relaxable upto 35 
years for Government Servants)

NotesWie crucial date for deter­
mining the age limit shall be the 
closing date for receipt of 
applications from candidates in 
India (other than those in the 
Andaman and Nicobar Islands and 
LaKshadwe^) •

Matriculation or equivalent.
Speed in shorthand at the rate of 
120 words per minutes in English 
or in Hindi failing which at the 
rate of 100 words per minute in 
English or in Hindi.

NO.

TVro years.

75 per cent by promotion 
failing which 

by direct recruitiaent.

25 per cent by airect recruitment 
through staff Selection Commission

12. In case of recruit­
ment by promotion or 
deputatioiV transfer

, grades from which 
promotion deputatioiy' 
transfer to be made*

13. If a Departmental 
Ftomotion Committee 
Exists', what is its 
composition.

Promotion j

Group * c' 
Committee

Stenographer (Ordinary 
Grade) with 5 years' 
regular service in 
the Grade.

Departmental Etomotion 
consisting o f :- 

**

** 1 . A Mineralogist (Senior) or an
Officer of equivalent ranx of the 
Geological Survey of India . . . . .  Chairman

2. A Senior Administrative Officer
of the Geological*Survey of 
India . . . .  • Member

3 . A Group 'A* Officer-from other
Department^ « . . • •  Member

4 . A Group ‘A* Officer of the

belonging to S q /S T ........  «Smber
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Annexure - 4 Continued

14. circumstances in vdiich 
UESC is to be consulted 
in making recruitment

---- Not applicable

(ii) for Serial No*9,' relating to the post of Stenographer
(Ordinary Grade) and entries relating 
tliereto, the following serial nvimber 
and entries shall be substituted 
namely

x x x x x x x x x x x x

A

T

(iii)fo r  Serial No.15, relating to the post of i^RSONAL
ASSISTANT to DIRECTOR GENERAL, and 
entries relating thereto, the 
following serial number and entries 
shall be substituted, namely

1 • Serial N\jmbe:& • •«

2• Name of the post . • •

3 • Nxjmber of posts • • .

4 . Classification • • •

5 . Scale of pay • • •

6. Whether Selection
or e e «

Non-Selection

7 . Age limit for 
Direct Recruitment,•

8 . Educational and 
other qualifica­
tions required for 
direct recruits, .o*

9« Whether age and 
educational 
qualifications 
prescribed for * * 
direct recruits 
will apply in the 
case of promotees.

lO.Beriod of
probation, if 
any.

11 .Method of
recruitment*, .
whether by 
direct recruitment 
’or by promotion 
or by deputatior/ 
transfer and 
percentage of the 
vacancies to be 
filled by various 
methods.

15

Personal Assistant

18

General Central Service^ Group c, 
Ministerial, Nbn-Gazetted.

RS.550-25-750-EB-30-9CO/-

Selection

Not applicable

Not applicable.

Not applicable

I
Not applicable

By promotion

- failing which - 

by transfer on deputation.

.30/-
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12. In case of recruitment **
by promotion or depu~ 
tatior/transfer grades 
from which promotion 
deputation/transfer to 
be made.

**Jtomotion; Stenographer Grade I with 5 years* 
regular service in the gradeV

- failing which -

10 years' regular service in the 
grades of Stenographer (Ordinary Grade) 
and Stenographer csrade I  combined

• together,

- failing both -

Stenographer (Ordinary Grade) v/ith 10 year 
regular service in the grade*

Transfer on deputation; Stenographers having 5 years* 
regular service in the scale of pay 
of Rs*425-700 or equivalent in a Central 
Government Department#

13, If a Departmental Promotion 
Committee exists> what is its 
compos it ioh«

>-

T

Group 
o f :

C  Departmental ftromotion Coraudttee consisting

1 . A Director or an officer of equivalent
^ranK of the Geological Survey of India «• Chairman

2* A Regional Administrative Officer or 
Senior Administrative Officer of the 
Geological Survey of India •« iMonber

3* A Group *A* Officer from other
Department ' Member

4 . A Group *A* Officer of the Geological,
Survey of India preferably belonging 
to the Sch^uled Castes or Scheduled 
Tribe community • •  Member

14. Circumstances in which Union 
Public Service Commission is 
to be consxalted in making 
recruitment.

. .  Not applicable.

O (P.No .A-12018/9/79/79-M2-) 
J.A.CHCWDHURY/ Dy.Secy.
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Annexure - 5

GOVERNMENT OF INDIA 
N0.4279C/A-32019/1/76/15 A, d t ;Calcutta-16; 1-8-1979.
From: THE DIRECTOR (ADI^)

GEOLOGICAL SURVEY OP INDIA
4V chcmringhee  lane .

To

The Deputy Director General#
Northern Region7 
Geological Survey of Indi^;
Lucknow*

Subject :OPTIOn IN RESPECT OP SRI V.RAJAGOPALAN, Supdt*

Ref :-Your letter No*1164iy VRq/79-Estt. ’ A*, 
dated 13-7-79*

Conditional option as exercised by Sri V*Raja- 

gopalan, Supdt. for the post of P*A* is not acceptably#' 

since reversion and promotion cannot be acted upon 

simultaneously. Please obtain d e a r  option in 

writing from Sri Rajagopalan whether he is willing 

to revert to the post of Stenographer Grade I and 

submit the same within 10-8-1979 failing which it 

will be presumed that he is not xxlakiasg interested 

in the matter and his appointment in the post of 

Supdt. will be regularised*

Sd/- N.Mondal/
31-7-79 

Sr. Adm. Officer^, 
for Director of Administration.
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Writ Petition Wo._________of 1980•

V.PoAggarwal, Stenographer Grade I'#'
Geological survey of India* • •  Petitioner*

Versus

Union of India & 'others * . Opposite Parties,

annexure ~ 6

Government of India",
Geological survey of indiaT 

Northern Region^’
3; Gokhle f̂ arg", Lucknow*

No. /4/2/Steno.Gr.I/79- Estt 'A*, dated the Jan* '80*

OFFICE ORDER

\ Shri V.Rajagopalan, Supdt., Geological Survey
of India is hereby eppen appointed on promotion as 
Personal Asstt* in the time scale of pay of Rs*550-25-750- 
EB-30-900/- in temporary capacity w *a .f . 11-1-80 (P/n ) 
and is attached to Dy.Director General'/ Northern 
Region’/  Lucknow*

He will be on probation for a period of two years 
and his retention in the post for further period will be 
subject to the assessment of his work and conduct during 
the probationary period and that he may be reverted 
to his substantiv^off iciating post without any notice 
and without any cause being assigned to him during 
the period of probation*

The pay of Shri V.Rajagopalan is fixed at te.675/- 
under P*R*22-C7w*e.f* 11-1-80(P/n ) * He was drawing 
Rs*630/- as basic pay in the post of Supdt* prior to his 
promotion*

K*D.Shuklav 
Deputy Director General*

//■

‘ JV
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Writ Petition No.

V .P .Ag^rw al, Stenographer Gr.lv 
Geological Survey of India

of 1980

\

Versus

Union of India & others

ANNEKURE - 7

Government of India 
Geological Surv^  of India

4, Chowringhee Lane7

No. /A-32016/1/75-15A, Calcutta-167 the

memorandum

• e Opposite parties I

January; 80.

■Hie following officials have been recommended for 

promotion to the post of Personal Assistant in the 

Geological Survey of India in the time scale of pay of 

Rs*550-25-750-EB-30-900/- in tonporary capacity until 

fxirther orders.

Their promotion will take effect from the date of 

assumption of charge of the new post.

They will be on probation for first two years and 

their retention to the post will be subject to the 

assessment of their work during the probationary period.

The concerned Dy.Directors Genera1/Director-in-Charge 

are requested to offer them promotion with posting indicated 

against each and allow them to join the post after observance 

of the rules.

Necessary office order of their appointment on 

promotion after their joining the post may be issued under 

intimation to all the regions and to this office.

They may be accommodated against the temporary post 

sanctioned under Ministry of Steel & f<iines (Deptt. of Mines) 

letter No .A-11011/7/78-m2(a)V dated 24-3-79 and their pay 

may be drawn under 'Temporary non-Plan' Head;

S I . No. Name Present
post.

Present place 
of posting

1. Shri V.Raja- 
gopalan

r

Steno.Gr.I 
(Working as 
Supdt. oh 
ad-hoc basis)•

N .R .,GSI
Lucknow.

Steno.Gr.I S .R . ,  GSX, 
Hyderabad.

Place of posting 
on promotion

DDG, NRV Lucknow.

DDG, SR, Hyderabad

>/

.34/-
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^  Shri
3o/Nirinal Kanti 

Roy (S•C• ) e

Anraexxire 7 continued

XSS&SS&.

-:34:-

Steno.Gr.I CHQ, GSI Drilling DDG, Coal Divn
Divn, Calcutta. Calcutta.

SR, GSI, DDG, Ai^E
Hyderabad. Bangalore 

(Presently 
Director-in- 
Charge).

E .R ., GSI, DDG, ER,
Calcutta. Calcutta.

E .R ., GSI, DDG, W .R .,
Calcutta. Jaipur.

Coal Divn. DDG, CR,
(on loan to 
Sec ,20, CHQ, 
GSI).

Nagpur.

4 , Sri P.Unnikrishnan -do- 
Nambissan.

5 . Shri Satyendra -do-
Chandra Chowdhury

6 . Siri Sunil Kumar -do*
Ehattacharj ee

7 . Sri Deb Gopal -do-
Bhattacharj ee

Sd/- N.Mondal 
8 - 1 -8 0  

Sr. Adm. Officer', 
for Director of Adran*

No. 314 C/A-32016/1/75-15a;  dated the 9th Jan. 1980.

Copy to :

1 . The Dy.Director General, Northern Region, C3SI, Lucknow*
2. -d4- Southern Region, GSI, Hyderabad.
3 . -do- Coal Calcutta
4. -ao- Central Region, Nagpxir
5 . -do- Eastern Region, Calcutta
6 . -do- Western Region, Jaipur.

7 . The Director-in-Charge, AMSE, GSI, Bangalore

8 . Shri V.Rajagopalan; Steno. Gr. r,’ N .R ., GSI, Lucknow.

9 . Shri A.Swami Babu> Steno. Gr. I , SR, Hyderabad.

10*Sri JNirmal Kanti Roy, Steno. G r .I, CHC3, GSI, Calcutta.

11 .Sri P.Unni Krishnana Nannbissan, Steno.Gr.I, GSI, SR,Hyaerabaa 

1 2 .Sri Satyendra Chandra Chowdhury, steno Gr.I, ER, GSI Calcutta 

1 2 .Sri Sunil Kumar Ehattacharjee, Steno G r .I, Calcutta.

1 4 .Sri Deb Gopal Ehattacharjee, Steno Gr.I, Coal Divn, now on 

loan to Sec. 20, CHQ, GSI, Calcutta.

1 5 .The Adm. Officer, Sec.15 B, GSI,Calcutta.

16 .Guard File ijectdcn 15A.

Sd/- N.MondalV 
8-1-1980 

Sr. Aom. Officer, 
for Director of Administration

7^



HON’ BLE

^  IN IHE/HIGH court of judicature at ALLAHABAD
/ SITTING AT LUCKMOW.

Writ Petition No.____________ of 1980.
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Geological Survey of India ..P e t it io n e r
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ANtvfEXURE ~ 8

Government of India 
, Geological Survey of India

4, Chowringhee Lane

No. /A-3 2016/1/75-15A; Calcutta-16/ the January, 1980.

OFFICE ORDER

The director of Administration hereby appoints 

~\ the follov/ing Stenographers (Gr.l) as Personal Assistants

in the Geological Survey of India in the scale of pay of 

Rs. 550-25-750-EB-30-900/“ on promotion in temporary 

capacity with effect from 9-1-80 (P .N .) until further 

orders. They are posted at C.Hqrs.# GSI, Calcutta.

1. Sri S.K.Das Barman.

2 . Sri Nirmal Ch.MaKherjee

3 . Sri Santosh Rn.Sarkar

4 . Sri Rathindra Nath Guha Ihakurta

5 . Sri Badal r4allick.

They will be on probation for a period of two 

years and their retention in the posts for further period 

will be subject to the assessment of their work and 

conduct during the probationary period. They may be 

reverted to their substantive posts without any notice 

and without any cause being assigned to them during 

the period of probation.

-:35;-

Sd/- N.Mondal 
16-1-80 

Sr. Adm. Officer^ 
for Director of Administration.

Forwarded to the Controller of Accounts7 Deptt. of flne^' 

Central Pay and Accounts Office, Calcutta. The pay and 

allowanceB of the officials may be drawn against the 

temporary posts sanctioned.^tinder Mnistry of Steel and 

Deptt. of wines letter No.A-llOl 1 /7 /7 8 /M-2(a), 

ed 24-3-79,

( I j Contd. •
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3at22Q85C

NO.534 C/A-32016/1/75-15A, dated the 17th January/ 1980* 

Copy to

1* The Director General, G .S .I .  Calcutta*

2* Ihe Sr. D .D .G  (Finance), GSI, CHQ, Calcutta.

3« The Dy.Director General (C5iQ), GSX, Calcutta.

4 . Ihe D y .D .G .7  E .iV N .E .R ./W .R ./N .R /C . V S  .R/Coal'/ GSI

5 . The Chief C h r ist , GSI, Calcutta.

6o The Director-in-Charge, AMSE Wing, GSI, Bangalore

7 . The Director of Admn., GSI, Calcutta.

8 . Ihe Chief Mechanical Engineer^, GSI, Calcutta.

9 . The Adjn. Officer, Sector 15B, GSI, Calcutta®

10. The Liaison Officer for Scheduled Castes/Scheduled 
Tribes, GSI, Calcutta.

11. The Secy. Genl, GSI Employees Association, Calcutta.

12. The Secy. Genl. GSI Staff Union, Calcutta. ___

13. Sri S.K.Das BarmanT" PA to Director (A.dmn), GSI

14. Sri S.R.Sarkar^, attached with Chief Chemist.

15. Sri N.C.nikherjee’,' PA to DG, GSI

16. Sri R.N.Guha Thakurta, P.A, to Sr. DDG (Finance).

17. sri Badal Mallick/ PA to DDG (CHQ).

'7

Sd /“ N.Mondal

16 - 1 -8 0  
sr. Adm. Officer^’ 

for Director of Administration,
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HON' BLE
IN THE/HIGH COURT OF JUDICATURE AT ALLAHABAD 

SITTING AT LUCKNOW

Writ Petition No.____  of 1980

-:37:-

V. P. Aggarwal# Stenographer Grade I#
Geological Survey of India • • •  Petitioner

Versus

Union of India & others

ANi'jEXURE - 9

Goverxunent of Ixidia',
Geological Survey of 'India 

4, Chowringhee Lane,

No. /A-32016/1/75-15A, Calcutta-16, the

OFFICE ORDER

• • •  Opposite Parties.

Feb.1980,

The Director of Administration hereby appoints the 

the following btenographers Grade I as Personal Assistants 

in the Geological Survey of India in the scale of pay 

of Rs#550-25-750-EB-30-900/- on promotion in temporary 

capacity with effect from 28-1-80 (f/ n ) until further orders;

Place of PostingS l . l M O . Name

1. Smt. Kimani Chowdhury, E&T Divn, G .S.I.Calcutta*
2« Sri Ranjit Kr.MuKherjee/ iP Geophysical Divn,

G .S .I /  Calcutta.

They v/iil be on probation for a period of two years 

and their retention in the posts for further period will loe 

be subject to the assessment of their work and conduct 

during the probationary period. They may be reverted to 

their sxibstantive posts without any liotice and v/ithout 

any cause being assigned to them during the period of 

probation.
Sd/“ N.Mondal 

12- 2-80 
Sr. Adra. Officer; 

for Director of Administration.

Forv;arded to the Controller of Accounts/ Deptt. of rdnesT’ 
Central Pay and Accounts Office# G .s .I , 16, Brabourne Roady 
Calcutta. The pay and allowances of the officials may be 
drawn against the temporary posts sanctioned under the 
i''d.nistry of Steel and f<iines> Deptt. of I'dnes, letter wo. 
A-y.011/7/78-f«-2(a), dated 24-3-79.

No. 1466C/A-32016/1/75-15A, dated the 13th Feb. 1980.

Copy to:

1 . The sr. Dy .Director General (Finance)', CHQ, Calcutta

2 . The Dy .Director General, E^isiEE/Wr^i'jfyc^SIVGoal/ 
G .S .I ,

X X X  X<^ X  X  X  X  X  K

X4=f ^  Sd/*"i^»i^*ondai7
12-2-80^ 

sr. Adivi. Officer^" 
for Director of Administrationt
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HON' BLE
IW THE/Hiai COURT OF JUDICATURE AT ALLAHABAD 

SiTTIiMG AT LUCKtjOW
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Writ Petition wo. of 1980.

V.P.Aggarwal, Stenographer Grade 1/
Geological Sxirvey of India • • • .  Petitioner

Versus 

Union of India & others

ANNEXURE - 10

• • •  Opposite Parties.

GOVERNMENT OF IMDIA 

No. 2327C/32016/1/75-15A, Caicutta-M-16v 24th March, 1980*

PROM
THE DIRECTOR (ADMM.) 
GEOLOGICAL SURVEY OF IWDIA 
4, CHOtJRIKGHEE LANE •

1b
Shri V.P.Aggarv;alV 
Stenographer G r .I / 
Geological burvey of Inaia 
Northern Region, Lucknow*

Stib;-Representation regarding promotion to the post 
of P.A* m  G.S«I«

Please refer to your letter dated 20th February, 1980 

addressed to Director General, Geological Survey of India*

I ara directed to inform you that your case has been duly 

examined by the Director General, G .S .I*  himself and he 

has desired me to intimate to you on his behalf*

Since the post of P.A. is a selection post", the 

selection of a candidate for the said post has been made 

on the basis of ccanperative merit of the officials urKier 

consideration by the DPC as per rules in vogue* Your case 

was also placed before the D*P,C* along v;ith others for 

consideration but it is regretted that your name did not 

find the place within the 15th position in the recomraended 

list so far promoted*

In view of the fact stated above it  is regretted 

that no change in the orders of the promotion orders 

already issued is possible*

Sd/« K*M.NayarV'
22-3-80 

Director of Administratiorf;- 
Geological Survey of India*

1
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IN THE HON'BLE HIOl COURT OF JUDICATURE AT ALLAHABAD

SITTING AT LUCKNOW

WRIT PETITION NO; OF 1980

^b-> g “

I ii--
Q s;
u. S j 'i
<  i  I

-  '/=■ e ' t

Ved Parkash Aggarwal 
S/o Sri Panna Lai Aggarwal, 
Stenographer Grade 1, 
Geological Survey of India* 
Lucknow , • • Petitioner

.........VERSUS.

Union of India & Others .« Opposite Parties*

T

A

/

AFFIDAVIT

I , Ved Parkash Aggarwal, aged 42 years, S/o Sri Panna 

Lai Aggarwal, resident of 550, 2nd Lane, Nishatganj, 

Lucknov-ir, do h e r ^y  solemnly affirm and state on oath 

as \inder;-

1. Ihat Deponant is a Petitioner in the above 

noted Wtit Petition and is fully conversant 

with the facts of the case.

2. That the contents of Paragraph 1 to 25 of the 

Writ Petition are true to my personal knowledge.

3* Ihat the Annexxires 1 to 10 are the true copies/ 

extracts of the originals.

V a J ' ^
LUCKIWJ
Dated: ^  DEPORAN^

RG-C-i/o
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I , Ved Parkash Aggarwal, the Deponant above named 

do hereby verify that the contents of Paragraph 1 to 3 

of this Affidavit are true to ray personal knowledge.

No part of this is false. Nothing material has been 

concealed, so help me God,

Lucknow 
Dated:

2^ .  6 -(2 =

DEPONANT

I identify the Deponant Ved Parkash Aggarval> 

above named, who has signed this Affidavit before me.

ADVOCATE

Solemnly affirmed before me on Q.

Ved Parkash Aggarwal,at

the Deponant who is identified by Sri

Advocate# High Court', Lucknow Bench, Lucknow.

I have satisfied by examining the Deponant that 

he understands the contents of the Affidavit, which 

have been read over and explained by me.
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IN 'IME HON’ BLE HIGH COURT OF JTUDICATURE AT ALLAHABAD
I

SITTING AT LUCKNOT
I

Writ Petition No. of 1980,

Ved Parkash Aggarwal 
Stenographer Grade I ,
Geological Survey of India 
Lucknow

..•Versus r • 

Union of India & others . . .

Petitioner

Opposite Parties

y-

-V

Serial
nxjmber

Index

Description

1. Wtit Petition

2, Annexure number 1

3• Annexure number 2

4 , Amexure number 3

5 . Annexu.re number 4

6 . Annexure number 5

7 • Annexure number 6

8 . Annexure number 7

9 . Annexure number 8

10. Annexure number 9

11. Annexure number 10

Affidavit

Page Nos

1 to 11 

12

13-18

19-20

21-23

24

25

26-27

28

29

30

31-32



. . . . . . . . . . . .
SITTING AT LUCKNOW ^<ll/ _

IN IHE HIGH COURT OF JUDICATURE AT ALLAHABAD ^

Writ Petition No. of 1980,

Ved Parkash Aggarwal, S/o Sri Panna 
Lai Aggarwal/ aged 42 Years# Occupation 
Stenographer Qrade 1/ Geological '
Survey of India, Lucknow, resident 
of 550, 2nd Lane, Near Arya Kanya 

5 ' Pathshala, Lucknow . . . . . . .  Petitioner,

 ̂ 1
Versus . . .

\

1 . Union of India, through the Ad^tional 
Secretary# Ministry of Steel &' Mines,

-w (Department of Mines), New Delhi*

2« The Director General,
\Geological Survey of India, 

f* \7, Jawaharlal Nehru Road,
Calcutta-700013,

2 , Ihe Director of Administration,
Geological Survey of India,
4, <Jiowringhee Lane, Calcutta-700016o

%

1,

4o The Deputy Director General,
. , Northern Region, *

Geological Survey of India,
< 3, Gokhle Marg, Lucknow-226001,

5 , Sri S.K,Das Burman, Personal Assistant,
Geological Survey of India,

, 4, Chowringhee lane, Calcutta-700016,

6 , Shrimati Himani Chowdhury, Personal Assistant, 
Geologir-al Survey of India,
4, Chowringhee Lane, Calcutta-700016,

7 , Sri Niiroal Kanti Roy, Personal Assistant,
V  Coal Division, Geological Survey of India,

29, Chowringhee, Caldutta-700016,
*

8 , Sri A.Swami Babu, Personal Assistant,
Geological survey of India,
Southern Region, 'Manoranjan*

V  5-.5-449  ̂ Makharram J^hi Road,
Hyderabad-500001«

9 , Sri U ,C.Seal, Personal Assistant,
Geological Survey of India,
North-Eastern Region, ' Laitximkhrah',
Shillong-3,

10, Sri Nirmal Ch.Mukherjee. Personal Assistant, 
Geological Survey of India,
27, Jawaharlal Nehru Road, Calcutta—700013,

11, Sri P.Unni Krishnan ISfeirOaissan, ,
Personal Assistant, AMSE Wing,
Geological Survey of India,
6 /1 , South Public Square, Bangalore-4,

1 2 ,Sri Satyendra Chandra Chowdhury,
Personal Assistant, Eastern Region^.
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^  maintained by the Department from time to time and the 

latest such has been released in tlie year 1977. 

According to thi§ seniority List, the Petitioner's 

position according to latest position works out at- 

seventh, amongst 219 Stenographers, shown in the List. 

A true copy of relevant extract of the said List is 

being filed, herewith, as :Anne:mre-2, to this Writ 

Petition. ! •

’ It is submitted that in the said List, the 

position of' the Petitioner has been shown at Serial 

No.20, but the same has come up to the 7th position 

becaUae'one Sri K.V.Jesudas has,' in the meantime, been 

transferred to the Ministry of Finance, New Delhi from

28-2-1967, and persons shown at Serial Nos:3,6 ,7 ,1 0 ,

11 ,12 ,13 ,1 4 ,15 ,16  and 17> were-promoted as Assistants, 

which they accepted and joined from 1971 to 197 2, and, 

one Sri P. C.Ramakrishnaya, standing at.Serial No.8, 

also accepted and joined the.promotion post as 

Store-Keeper .(Technical) resulting in the Petitioner's 

position coming upto 7th position*

4 , That tae Petitioner was promoted with effect 

from 1-1-1973 in the grade of Stenographer Grade 1 / 

Stenographer Selection Grade on ad-hoc basis with 

time scale of • Rs.2l0-l0-29b-15-320-EB-l5-380/-, 

later revised to Rs,425-15-500-EB-l5-560-20-700/--, 

under order No.700P/18/2 /Stenographer Selection '

Y  Grade/72/15A’, dated 30-1-1973, a true copy of which

is being filed, herewith, as Arinexure-3, to this. ■

‘ ■ Writ'Petition. The said promotion was made through 

Departmental Promotion Committee according to the 

information of the Petitioner against sanctioned 

posts,

5 , That the promotion of thcj Petitioner along

with others, who were also promoted to Stenographer 

Grade I, were regularised as such with effect 

from 11-10-1979, , '

6 , "^at during the entire period of service the 

Petitioner possesses an immaculate and unblemish' 

record of service and has never been communicated 

any adverse remark or entry. During the period of 

service .thQ ..Petitioner was attached from time to 

time with senior officers holding high positions

/  ' -=3:-
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10, That the Departmental Erpmotion Committee which 

finalised the impugned selection o f  the candidates, 

including the opposite parties, for the posts of 

Personal Assistants was not constituted according to 

the provisions of rules mentioned above in as much as 

no Officer of the rank of a Regional Administrative 

Officer or Senior Administrative Officer of Geological 

Survey of India was associated as its members* It  is 

' submitted that participation of such an officer in the 

5^ Committee was most necessary for m.akinq the proper

selection because he being the only officer of the 

administrative side was fully.; av/are about the 

comparative merit and efficiency of the IncuiTibents . 

belonging to the clerical and other like staff, Ihe 

rest of the constituents belonged to Scientific and 

Technical Side. It  may be mentioned here that all 

the members, including the Chairman, of the Committee 

in question v i e r e  from scientific and technical side.

•1 1 . ,. That on account of the illegal constitution of 

the Departmental Promotion Committee, the impugned 

selections made by the said Coifnmittee for promotion 

to the posts of Personal Assistants are- void and 

legally not sustainable.

12. That as per Recruitm.ent Rules the selection 

for the post of Personal Assistant was to be made 

"V" from amongst the Stenographers in the following

manner: . ' ,

Promotion:

i) Stenographer Grade T 'w ith  5 years' 

regular service in the grade,

- failing  which -

ii)  10 years* regular service in the

grades of Stenographer (Ordinary Grade) 

and Stenographer Grade I combined 
»

together,

- fa iling  both -

i i i V  Stenographer (Ordinary Grade) v;ith

10 years regular service in the grade.

* i> • •. ^ •



Serial Seri 
number as p 

Seni

>

1 *

2̂
3.

4.

5.

7

6 . _ 18 

19

8 .
8 . 21.

9. 24j

10. 31;

S 11. 36'

12. 38!

13. 42 1

14. 50 ;

15. - *1

a
o
t



^ 1 6 ,  That from the above particulars, it  w ill be evident 

that Sri V.Raj agopaIan, Opposite Party No.19, was working 

as Office Superintendent since-9-12-75 (Forenoon) in the 

time .scale of RS.550-25-750-EB-30-750/-, and has not 

completed 5 years regular service as Stenographer in the 

scale of pay of Rs.425-700/-, Therefore, he was not^ 

eligible  for consideration for the selection of the post 

of Personal Assistant.

17 . That since Sri V.Raj agopaIan, Opposite Party No.19, 

was holding the post of Office Superintendent, therefbre,

^  r he legally could not be selected for the post of Personal 

Assistant unless he accepted his reversion to the post 

of Stenographer, As such he was called upon by the 

Director of Administration, Opposite Party N o .3, through 

letter No.4279g/A- 32019/1/76/15A, dated 1-8-1979, to 

give his option for accepting his reversion to the post 

of'Stenographer prior to his case being considered for 

the post of Personal Assistant. A true copy of the said 

letter is filed , herewith, as AnneiJcure-5, to this Writ 

Petition. Sri V.Rajagopalan, at no point of time, ^ave 

h is  required option and is also not reverted to the post 

of Stenographer prior to his selection. It  is submitted 

that the appointment of Sri V.Rajagopalan has 'been made 

to the post of Personal Assistant directly from the 

post of Office Superintendent which was against the 

provisions of Recrxiitment Rules. The order of appointment

y  of Sri Rajagopalari as Personal Assistant is l^ing  filed,

herewith, as Annexure-6, to this Writ Petition.
I

18. That as per details given in para 15 of the Writ 

Petition, out of the persons selected, the persons 

mentioned at Serial Numbers 1 to 10 were the candidates 

fu lfillin g  the requisite qualifications of Category one, 

v iz ; Stenographer Grade I  with 5 years' regular

service in the grade, vjhich the Etetitioner also fu lfilled , 

but the persons mexitioned at Serial Nos : 11 to 15, did 

not fu lfil  the requirements of category one Stenographers 

as mi2ntioned above, and as such, their cases being 

covered in category ( i i i ) ,  i ^ e ..  Stenographer Ordinary 

Grade with 10 years regular service, could not be 

considered along with persons fu lfillin g  the

- : 8 : -

. . . . . 9 / -
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^  24 ♦, .lhat as stated earlier in view of the

qualifications, seniority and the service record 

of the Petitioner, there was no cogent or valid 

reason for not selecting the Petitioner to the post 

of Personal Assistant. Ihe Petitioner is confident 

that his service record is far superior than those 

who have been selected and appointed to, the ipost 

of Personal Assistant, " .

25. That being aggrieved by the selection made by 

the illegally constituted Departmental Promotion 

j 5^. Committee and the appointment of the Opposite Parties

12 to 19 made on that basis and having no other 

alternative and efficacious remedy, the Petitioner 

files this Writ Petition on the follov/ing amongst 

other grounds:

A . Bepause the Departmental Promotion Cpmmittee 

constituted for making selections for the 

post of Personal Assistant was not constitiated 

according to Recriiitment Rules of 197f 

(Annexure-»4),

B. ?he. selection made for the post of Personal 

Assistants by the said illegally constituted 

Departmental Promotion Q^mmittee v/as null and 

void, and no appointment could be made on . 

its basis.

' C. Bocause the so-called illegally constituted

Depaartmental Promotion Cbmmittee did not/ i
make selections according to the Recruitment 

Rules, 1979^ in as much as it considered, 

the cases of the candidates of all the 

Categories mentioned in the rules togeth.ei;:: 

instead of making selections from am.ongst 

the candidates of each category separately.

D« Because the selections made from amongst 

other categories by illegally constituted 

Departmental Promotion Cbmmittee are 

vitiated in Law as many candidates including 

the Petitioner belonging to category one, 

as provided in the rules, were available 

and were not selected v/ithout any reason,

-- ,.11/-
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In uce High Court of -ucUcoturo' at Allahabad (Sitting' at Lucknow).-'
r/rit i'etition Mo.____________ ôf 1980

y . l ^ g g o r w a l . Stenographer Gr<-ide I  ...................P e t i t i o n e r ’

Versus
Union of India  & others ................ Opposite Par t i e s .

Government of India 
Geological Survey of India 
, 2 7 /  Cho\yringhee Road,

No ,2 2 7 0 /4 0 /8 /6 3 /1 5 , dated, calcutta-13, the 22-2-1963 .̂

OFFICE ORDER ' '

. , • The Director'General., Geological Survey of India hereby
appoints the following,person on trial to officiate  in the 

'^Permanent post of Stenographer in the time scale of pay 
X  H o f  R3.130-5-160-8-200-EB-256--EB-280-10-300/- with effect from 

the date mentioned against his name until further orders.

The appointee v;ill be on trial for a period of 2 years 
and his retention in the post for further period v/ill be
subject to the assessment of his v/ork during the trial period.

•  •  •  •  •  . . . . . . . . . . . . . . . . . . . . . .  \

name of the person Date of appointment Name of present 

\appointend'' (designation) substantive holder of
scale of pay the post.___________'

-1. Sri ,V.P./-gar\^al, 11-1-63 {F .N .) . • Sri M .c.W . Ilenon.

• * ■ Sd/- G.K.I-bghe,
Director of Administration._

Forwarded to the Deputy Director of Audit, F.R .S .c .S  .Sc.n, 
Calcutta, ■ - ‘ .

' 1^ :2 2 76 /4 8 /8 /6 3 /15  , Dated, the 22-2-1963,
Copy for information to;

The Director, Northern Region, Geological Survey of India, 
Lucknov;.

>
2. The S.G',-in-Charge, P .& .H .P , Circle, GSI, with, the

requ/est to draw the- pay and allowances, of the above-
'■ mentioned'employee under permanent 'Non-Plan' Head,

3 , The Asstt. Adm. Officer, .Section 15, GSI, Calcutta.
■4. ■ The Superintendent, Sbc,ISA, G .S .I .C B lcu tta ,

The Superintendent, Sec.lSB, G .S . I.Calcutta,

6, Sri V.P,Agarwal, Stenographer, G .S .I ,

Sd/- Illegible  
Director of Administration.
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X ;

A  .

1  2  ' ■ 4  8  ' 1 6

20 . Sri V . P.iigairwal - B .A . ll-rl-63 Officiating as Steno.
Sel. Grade on ad-hoc 
basis from 1-1-73.

21. Sri Satyendra Chandra B .A . 8-2-63 Offg. as Steno.Sel.Grade
Chowdhury (Hindi Prayagya) from 15--6-73.

22 . Sri R .R .V.S.Bundela P .U . 9-4-63 Offg. as Steno. Sel.
Grade, on ad-hoc basis 
from 1-1-73.

^23. Sri-Sib Kumaif De ' I .S c .  15-4-63 -do-

24* Sri Sqntosh Rn.Sarkar B.Com l5-4*-63 -do-
f

2 5 4 Sri Mrityunjoy fbdder I .A .  15-4-63 -do-

26. Sri /i.N.Banerjee ' • B.7i. 16-4-63 Offg . as /»sstt. fron
^  ’ ■ 8-4-74

27 . Sri S.P.Gautam B.7i. 20-4-63 Offg. as Asstt. from
30-5-74

28 . Sri C.M.Joseph SSLC 26-4-63 Offg as /^sstt. from
■ (Hindi Praveen) 27-6-74

29., Sri Harnesh Singh H ,S . 16-5-63 Offg as /isstt. from
(Hindi Prayaga) 1-7-74.

3 0 . Sri K.K.r-lethen ... SSLC 3-8-63 QEfg as Steno.Sel.Grr.de
' o n  ad-hoc basis from

17-9-74 •'

Sri Ranjit Kr.Mukherjee B .A . 12-9-63 Offg . as Steno.Sel.
^  . Grade on ad-hoc'basis
r  • from 1-11-74.

32 . Sri PrasSnta Kr. I .A .  2-11-63 Promoted as Steno.Grade I
Ga:nguly on ad-hoc basis w .e .f .

21-4-76.'

33 . Sri Sailendra Nath B.Com 2-11-63 Promoted/as Steno,Grade T
Chakraborty w .e .f .  2-3-76 (F .N .) .

34 . Mrs. Ratna V itta l . , B .Sc . 4-12-63 .
Sitaram . (Hindi Visharad)

35 . Sri G .R .Khetri Intermediate 17-7-64 Sri Khetri released to
, ’ take up his new

assignment in the 
Mini stry o f■ Externa1 
affairs w .e .f .30-6-72.

.  . .  .  ( i i i )
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(iv)

' 4

>

G3 Sri Eimal ICr. Ghosal B.Com'
64 . Sri Sanat Kr. (^osh B.Com

(Hindi Praveen)

■■ 65 , Sri /Joy Kr. Lahiri B'.Coin
66 . Sri ICrishnadhan M tra  B./,.
67 . Sri V.Venugopal Rao SSLC
68 . Sri Hamid 7ifaq Queeshi
69 . Sri Jatindra itith Matric j 

Sikdar
7 0. Sri Bimaleridu Naskar S .F ,
71 , Sri Niranjan Mondal HSC
72 , Sri Jasminder Singh B.Com 
7 3 Sri Jcgadarianda Biswas E .A .

j Sri samir Kr, Roy B.Com
Chowdhury ' (Hindi Pragya)

Sri K.Nageswar Rao r4atric 
Sri Shamsher Singh M atric '
Sri TCishin. Moorjani HSC 
Sri T.Thomas SSLC
Sri Sanjiban i^ziimdar B .A .
Sri Basudey Ch.Saha B-Com 
Sri Pi L. Mohan Sarma' B.ii, ;
Sri G.'Satyanarayan HSC
Si?i I^s.Smitha Muthuremen SSLC 
rirs, .S.N..i\&lati HSS
Sri P.Srecrama Murthy SSLC
Miss' K.Gouri SSLC
r-lrs. Sheela Nebhnani HS
Smt. So-bha Das I W x
Sri K.N.Somnathan ' SSLC
Sri Rabindra Nath B .A , . ■!

Motilal ::
Sri /ibdul- Salam Sheikh SSC !
Sri V.K.iJanardhanan Fro-Degrcsc 
Sri Ashoke Monehar ' B .A . -
Sontake
Smt. Kiran Duggal H .S . I
;^ i  Haran Ch.Naskar B.Com. .
Sri Subrata Dutta B.Com,
Sri /vshit I<r. Dey H .S .
Sri joginder Ram’ ’ H .S . ;
Smt. l^nju Chakraborty B,7i. ;

,Sri Pradip Ganguli B ,A,
•Sri Dulal Ch.Ghorui H .S .
.Sri Baidya Nath Das P .U ,
. Kanai- Lai Chatterjee -tl.S. - > •
,Sri Ramendra Nath fesu B.A.
.Mrs. B.Ratnavally ' - SSLC
.Sri R.S.Sharma H .S .. - - ’
.ICum.' L .Lalitha SSLC ■ ■
-Sri Virinder Kr.Verma MATRIC 
.Sri C.V.Chandran Nair SSLC
.Sri Jitendra Nath D as 'B .A .
.Sri Palan Ch.Sardar B .A .

75 . 
7 6 . 
77 .
7 8 . 
79 .

81  ̂
8 2 . 
83 . 
8 4 , 
85 . 
8 6 . 
87 . 
8 3 . 
8 9 . 
9 0 .

9 1 ,
9 2 .

9 4 ,
9 5 ,
9 6 ,
9 7 ,
9 8 ,
9 9 , 
100

■102
103
104
105

106
107
108

109
110  
111 
112

113

.Sri c.Surendre.n 
Pillay 

•Sri N.Veeranna

SSLC

SSLC

8 ■ ,

6-3-70
•

6-3-70 ■ '

6-3-70
6 .3 .7 0
6-3-70
6-3-70.
6-3-7.0 ' S/C

6-3-70 -S/C .
'

6-3-70
6-3-70
6-3-70 S/C
6-3-70 ■

6-3-70
6-3-70;

•6-3-7;0
6-3-70
20-3-70 S/C
3 0-3-70 ^ c  ,

1-7-70
1-7-70 S/C
1-7-70 ■
15-10-70 ,

,1-5-71 .
26-12*70
8-1-71
7.5»71
21-7-71'
14-7-71'

-12-71 (A/N)
: -do- S/C
.6-12-71

25-11-66 
1-4-7 0.(.Vn ) ^ C
28-3-7 2
15-12-71 ■
1-7-7 2' S /T

-7-12-71
■ 18-12-7 1 ( : / n )

10-12-71 
'9-12-71 (r/N)

—do- 
22-12-7 2 
19-5-72
14-1-7 2
29-3-72 
8-6-72
29-3-7 2
2-6-7‘2 '
11-9-72- ■ 
7-11-72

15-5-7 2

S/C

S /C  

. . ». . (v)



■218̂ ^
219.

Sri T.M.Thampuran SSLC • 21-6-77
,Dri Itty  Chacko SSI-cy. , 15-6-77 %

16

160.
161.
1-62.
163.
164.
165.
166. 
167 . 
1 6 8 .’
169.
170.
171. 
J.7̂ 2.

^■174.
175.

176.

177. 
,178 .

■ 180. 
181.

1S2. 
1 J3 .

185.
186.
187.
188.
189.
190.
191. 
0̂ .  
193'.
194.'
195.
196. 
18?.
198.
199.

■̂00.
2 0 1 .

>

Sri K.-<asi Viswanadhan SSLC 
I'4rs,. C. P. Ammini S SLC
Klim. B. N.Shantha B.Sc
Kum N.Saraswathi H .Sc
Sri S.Eswaraiah H .S .C .
Sri P .P .Ashtadikapalan  SSLC 
Sri G irish  Prakash. B .A . 
S r i . K.Sethumadhavan SSLC 
Sri Thomas K. M. . SSLC
Sri Ashok Kr. Madan H .C . 
Sri Syed Sulaiman M .V . SSLC 
Sri C.Janardhanan SSLC

Sri K .m s h a  SSLC
Sri Hare Krishna Pal B .A . 
Sri V.Swaniinathan SSLC
Sri Niranjan Chatto-

padhyay S . P . 
Sri Hemendra Narayan P .U . 

Biswas
Sri Satyabrata Roy P .U .
Sri Shardananda-Prasad P .U . 

Sri T ,Krishna Rao B .A .
Sri Prabal Rn.Bhowmich P .U . 
Sri Ajit- K r.' I'fendal H . S .

31-3-73 
19-10-73 (A /n )
22-10-73 
22-10^-73 
6-12-73 
30-4-73 

. 15-5-73
9-5-73
10-5-73
9-5-73"
10-5-73 
1-5-73
11-5-73
1-8-73 Hindi Praveen 
1-12-73 i
24-8-73 ( V n )

23-2-7 4

7-1-74
26-A-lA
3-5-7 4 
15-1-75
4-12-74

(Hindi Praveen)
Sri V.S.f'^nke 
Sri A .N .B.Sahay 
Sri R.K.Raut

Miss jagadamma D 
Sri Jeet Ram Bhoon 
M s s  Gouri Neogi 
Sri I^nas K.Das 
Sri Jorishna Nayak 
ant I-'ata Dutta 

Sri B.W. Mistry 
Sri A Apronse 
Mi s s Va 1 sa mma ffe 111 ew 
Sri T.S.Krishnan 
Sri P.C.Mahato,

SSC
HSC
SSC
SSLC
B.A .
B .Sc .
B .A .P t .I
I .  A .

13-2-75
14-2-75
18-2-7 5
19-5-75 
4-6-75
20-5-75 
20-9-75 
23-9-75

S/C

S/C
(^  N) H i ndi Pra gyc  , 

S/C

S/C

B.A.Exam. 6-9-75
H.S .
SSLC 
SSLC 
SSLC 
HS Exam.

3-6-75 
2S-5-75 
21-7-75 
11-3-75
4-11-75

S/C

202 ,
203,
204,
205,
206, 
207,

210 .
211.
2 1 2 ,
213.
214.
2 15.
216. 
2 T 7

Sri Wilaibar Kharmalkj 
Eimt. Martina Eyngrope 
Sri Pradip Kr.

Bhattacherj ee 
Miss Runu Sengupta 
Sri Gandhi Rajindra 

Prasad

Sri Surendra Kapoor 
Kum.* T.S.-Sumangala 
Sae-i-S Kum.Sunanda Gupl 
Sri Pranab Kr.Dutta 
Kum. Manika Ghosh 
Sri Pulak Mukherjee 
Sri Joydev Haider 
Sri D .K .Sinha Roy 
Sri Bis\;ancith Purkait 
Sri Jahar Kanti Dhar 
Sri Alok Bandopadhyay 
Sri N.K.Dey 
Sri Sekhar Ghosh 
Kum. Mamita Mitra 
Kum. Anindita Chatterjee. B.A 
Sri .Dhirai I-Cr.Ch?tterjee C.r

HSLC 27-10-75 S/C
HSLC 16-10-75 S /T
P.U . 29-12-75 S/T
HSLC 5-5-76

B. A . -29-1-7̂ 6

SSLC 28-10-76

H .School 15-12-76
sslc 22-7-76
I B . Com.‘ ' • 25-1-77
B.Com 2-2-77
B .A , , 28-1-77
H.S . 27-1-77
B.Com 25-1-77 S/C

H .S . 18-1-77
H .S . 12-1-7.7 S/C
B.Com 11-1-77 (A/M)
B.Com. Pt .1 .  22-1-77
H .S . 25-1-77
H .S . 14-1-77 (A/N)
P .U . 19-1-77 (A/n)

9-3-77 
9-3-7 7



The details of the post against which the above 
appointees w ill be shown are as shown below:

- :2 :-

Name Post against 
which
appointment is 
made .& sanction 
of the post^

Substantive 
inciJmbent 
i f  any

/U-location of FO£:t

Withdrawn /.Ilotted 
from to

w .e- f.
1 .1 .7 3
(f/ n )

v7. e - 1 c 
1 ,1 .7 3  

(F/ll)

1 . Smt L.D.Bhole Temporarypost of Vacant
Stenographer (Sel. 
grade) sanctioned 
by the Govt, under 
Ministry of steel
& Mines (Deptt* of 
Mines) letter No. 
2/64/71-MI,dt :ll-l2-72.

CHQ Central
Recior.

2. Sri Nirmal 
Ch.Mukherj ee

-do- Vacant CHQ CHD

3 . Sri P.U.
Krishnan Nambissan

-do- -do- -do- Keral.a/
SRO

4 . Sri V.P.Agarwal -do- -do- -do- J&K Circlci 
N .R .

5 . Sri R »R «V »S . 
.Bundela

-do- -do- -do- Bihar Cir'"- 
cle /E  .R o

'

>

6 .

7 .

Sri Sib Kumar De

,Sri Santosh Ranjan 
Sarkar

-do-

-do-

-do-

-do-

-do-

-do-

Eastern
Region
CHQ

8 . Sri Mrityunjoy Podder -do- -do- -do- Eastern
Region

The pay and allov/ances of the appointees are to be 
drawn under temporary Plan'Head. . '

No. / 1 8 / 2 / stenographer Selection Grade/72/15A,
dated, the Jan ., 1973.

Copy to : •
The Dy.Directors General, Easter/Central/Northern Regi^’̂  
The Director i /c .  Western Region, Jaipur 
The Director, J&K Circle, Bihar Circle
The Asstt. Adm. Officer, 15A, Supdt. Sector 15A/15B CHQ 
The Director Planning and training GSI 
The Director of^Admn's cell, GSI
All persons concerned. Their posting as indicated abevo 
are provisional subject to reviev; in due course 
Guard File , Sector 15A, c^I

Sd / T.P.Ganguli 
Asstt.Adm. Officer, 

for Director of Administration,

\



10. ^ r i o d  of probation. T\.̂ o Years,
if  any.

11. lyfethod of recruitment, . . .  75 per cent by promotion
whether by direct recruitment fa iling  wbich by direct 
.or bv promotion or by recruitment.

deputation/transfer and 25 per cent by direct
Percentage of the vacancies recruitment through
to be filled  by various Staff Selection Comrrdssioh,
methods.

12 . In case of recruitment by E^bmotion: Stenographer
promotion of deputation/ (Ordinary Grade) with
transfer grades from which 5 years' regular service 
promotiory'deputation/transfer in the gradOo

“T  to be made. '

13 . If  a Departmental PromotTon^^^ Group 'O ' Departmental
Exists, what is its Promotion committee
composition. consisting of:

1 . 7i Mineralogist (Senior), or an officer of,,
equivalent rank of the Geological " _ ■
Survey of India  ...............Cli/ilRM/iN

2 . h  Senior I Administrative 
Officer ®f the Geological
Survey of In d ia ..  ..................... MEi'BER

3 . h  Group '.7î  Officer from
other Department. . . . . . . . . . . . . . .  MEMBER

4 . 7i uroup '/i' Officer of the.
Geological Survey of India 
preferably belonging to the 
S-'jheduled castes or the 
Scneduled Tribe com m unity.M EM BER

Circ\mistances in which UPSC
is to be consulted in Mot applicable
making recruitment.. ..

• • e •

(ii) For serial Wo.9 relating to the post of Stenographer 
(Ordinary Grade) and entries relating thereto, the

■ following serial number and entries shall be
V  substituted, namely:--

X X X X X X X f j.

i i i )  for S e r ia l  No. 15 r e la t in g  to the post of Personal 

/assistant to Director General, and entries 
relating thereto, the follov/ing number and entries 
shall be substituted, namely

>



ill

/  ■

IN THE HlOi COURT OF JUDICATURE AT ALLMti^iBAD '
SITTING AT LUCKNOW

Writ Petition No. of 1980.

V.P.Aggarv/al, Stenographer Grade I
Geological Suarvey of India .. . . •P e t it io n e r

Versus . *

Union of India & Others . . . .Opposite Parties

Annexure ~ 5

• No. 4279C/A-320 19 /1 /76 /1 5A, Calcutta-16, the 1-8-1979.

F ro m :^e  Director (Adjnn),

Geological Survey of India,
^ 4, Chowringhee Lane,

To

The Dy.Director General,
. \  Northern Region,

Geological Survey of India,
Lucknov/,

Sub:-Option in respect of Sri V.Rajagopalan,
Superintendent. ' ■ '

'i Ref:-Your letter No.ll64R /VRG/79"Estt.'A* ,
dated 13-7-79.

Conditional option as exercised by . _ •
Sri V. Raj ago pa Ian, Supdt. for the post of P .A . 
is not acceptable, since reversion and promotion 
cannot be acted upon simultaneously. Please obtain 
clear option in ivriting from Sri -Rajagopalan 
whether he is w illing to revert to the post of 

> Steno. G r .I  and submit-the same within 10-8-79 failing
 ̂ which it  w ill be presumed that he is not

interested in the matter and his appointment in 
the post of Supdt. w ill  be regularised.

■ ' Sd/- N.Mondal
■ . 31-7-79
Sr. Adm. Officer, 

for Director of Administration,

No. /A-32019/1/76-15A, dated August, 197 9 .

Copy to; '

Sri V.Rajagopalan, Supdt., N .R ., GSI, Lucknoxv.

Sd/- N.MDndal,
31-7-79,

Sr. Adm. Officer, 
for Director of Administration



In  the High Court of Judicat ire at Allahabad
(Sitting at Lucknow)

Writ Petition No. of 1980

V.P.Aggarwal, Stenographer Grade
Versus 

Union of India & others

I  ...P etit io n er

. . . .  Opposite Parties 

Annexure-7

\

Government of India 
Geological Survey of India

4 ,  Chowringhee Lane,

No. /A-32016/1/75-15A

MEMORAt®UM

C3lcutta“ 16, the January., 19S0,

The following officials have been recominended for 
promotion to the post o:£ Personal Assistant in the Geological 
Survey of India in the time scale of pay of Rs.550-”25-750-e e-3 0- 
900/- in temporary capacity until further orders.

Their promotion w ill take effect from the date of 
assumption of charge in the -\ew post.

They be on pr^^bation for first  two years and
their retention to the post v;i\l be subject to the assessment 
of their work during the proba-.-.ionary period.

The concerned Dy.Directors General/Director-in- 
Charge are requested to offer them promotion with posting 
indicated against each and allov; them to join  the post after 
observance, of the rules o ■

Necersary office order of their appointment on 
promotion after their joining the post may be issued under 
intimation to all the Regions and to this office .

They may be accommodated against the Temporary 
post sanctioned under Ministry of Steel & Mines (Deptt. of 
Mines) letter No.A-11011/7/78-Iv’2 (a ) , dated 24-3-79 and the>r 
pay may be drawn under 'Toiiporary Non-Plan' Head:-

S 1 . No. Name Present :ost Presence place Place of
of posting posting on 

______________ ■ •__________  promotion

1 . Shri V.Rajagopalan Steno. Gr I
(Working ''s 
Supdt. on 
ad-hoc ba.. is)

NR, GSI, 
Lucknow.

DDG, -tJ.R., 
Lucknow.

2. Shri A.Swami 
Babu

Steno. G r I S .R . GSI 
Hyderabad

DDG, S .R . ,  
Hyderabad..

3 . Sri Nirmal Kanti 
Roy (S .C .) .

-do- CHQ,GSI 
Drilling Div. 
Calcutta,

DDG, Coâ - 
Divn. 
Calcutta.'

4 . Sri P. Unnikrishnan 
Kr Naiubissan.

-do- SR, GSI 
Hyderabad

DDG, AI^EE 
Bangalore 
( Present]y 
Director i /

5 . Sri Satyendra 
Chandra chov/dhury

-do- ER, GSI, 
Calcutta*

DDG, E . i'l.. j 
Calcutta.

6 ./ Sri Siinil Kumar • 
Bhattacharj ee

-do- -do- DDG, W .R ., 
Jaipur.

7 . Sri Deb Gopal
p 4" J- cl r' i f' p

-do- r.oal Divn
■- 1 lri£-:n to

DDG, CR,
Nagpur



I n / i h e  Hon'ble High Court of Judicature at Allahabad
(Sitting at Lucknow)

Writ Petition N o ._______̂__________ of 1980
V .E ^^garw al, Stenographer Grade I ......................... Petitioner

Versus
Union:, of India & Others ......................Opposite Parties.

'■ An ne XU re-.8
-Government of India 

Geological Survey o'f. India
4 ,  Chowr inghee Lane,

"■  /A-32016/l/75-15A> Calcutta-16, the

OFFICE ORDER

January/ 1980.

-

V

IJie Director of Administration hereby appoints the 
following Stenographers (Gr.j) as Personal Assistants in-the 
Geological Survey of India in the scale of pay of Rs.550-25- 
750-^EB-30“ 900/- on promotion in temporary capacity with 
effect from 9-1-80 (F .N .) until further orders. They are 
posted at C.Hqrs. GSI, Calcutta.

. . 1 .  Sri S .K .Das Barman
2. Sri Nirmal Ch.I^kherjee
3 . Sri Santosh Rnisarkar
4 . Sri Fxathindra Nath Guha Thakurta

, 5 , Sri Badal tellick

They will be on probation for a period of two 
years and their retention in the posts for further period 
w ill be subject to the assessment;of their work and conduct

• during the probationary period. They may be reverted to 
their substantive posts without any notice and without^any 
cause being assigned to them during the period of probation.

"  ' * ' ■ ■ ■Sd/- N.Mondal
16-1-80 

Sr . Adm. Officer, 
for Director of Administration.

Forwarded to the Controller of Accounts, Deptt. of Mines,
Central Pay  and Accounts of f ice, Calcutta. The ^ y  and allowances 
of the officials  may be drawn against the temporary posts ' 
sanctioned under Ministry of Steel and Mines, Deptt. of Mines 
letter No.A-11011/7/78-M-2(A), dated 24-3-79.

' NO.534C/A-32016/1/75-15A, dated the. 17th January, 1980.
Copy to;-

\

1 . The Director General, G .S . I . ,  Calcutta.
2. The Sr . D .D .G (Finance), G .S .I ,  CHQ, Calcutta.
3 . The Dy.Director General (CHQRS) GSI, Calcutta.
4 . The Dy.DG, ER/NER/VJR/CR/SR/Coal/NR GSl'
5 . The Chief Chemist, GSI, Calcutta.
6 . The Director-in-Claarge, AMSE Wing, GSI, Bangalore
7 . The Director of Admn, GSI, Calcutta.
8 . The CME, GSI, Calcutta.
9 . The Adm. Officer, Section 15B, CHQ
1 0 .The Liaison Officer for ST/SC, CHQ, GSI, Calcutta.
1 1 .The Secy. Genl, GSI Employee's Association, Calcutta, 
‘1 2 .The Secy.Genl. GSI Staff Union, Calcutta.
13 . Sri S.K.Das Rirman, PA to DA, GSI 
1 4 .Sri S .R .Sarkar, P .A . to Chief Chemist 
1 5 .Sri N .C .m kherjee , PA to DG GSI
1 6 .Sri R.N.Guha Thakurta, PA to SR. DDG (Finance). •
1 7 .Sri. Badal m ll ic k , m  t o  DDG CHQ. • . '

S d / -  N .M onda l ,
S r .  Adm, O f f i c e r ,



/

^ T I I E  non'BLE Ilia: .c ou r t  op  j u d ic a t u r e  a t  ALLAII^vli.D
SITTING AT LTTCKIiai

vJrit Petition ______ ..,_o£ 1980.

V . F.Aggarvral^ Stonograi.'her Gre.de I . . . .  Petitioner
. . Geolocic;-  ̂1 Survey of India

Versus *
Union of India Sc others ' .........  - Opposite Parties.

Anne:^cure-lO  ̂ •

’’J] g o v e r n i :e :jt of  in d i a

No .2327c/ 32016/1/75~15A Calcutta-16, 24th larch, 1980.

From: ■ . T o
- The Director (Adrnn.), _ Sri V,.P.x%garwal,

, Geological Survey of India Stenogifapher Gr-I,
^  4, Chov/rihghee Lane, Geological Survey of India

Northern Region, Lucknow.

Sub :“Representation regarding promotion to the post 
of P.A. in G .S .I .

Please refer to your letter dated 20th February__, 1980 
addressed to Director General, GeclogicalSurvey of In d ia ,I 

^  am directed to inform you that your case has been duly
- examined by the Director General, G .S .I .  himself and he has 

desired me to intimate to you on his behalf.

Since the post of P.A. is a selection post, the
7 selection of a candidate for the said post has been made

on the basis of comparative merit of the officials  under
• consideration by the DPC as per rules in vogue. Your case 

v;as also placed before the DPC along with others for 
consideration but it  is regretted that your name did not 
find  the place within the 15th position in the recommended 
list  so far promoted.

In view of the fact stated above it is regretted 
that no change in the orders of the promotion orders 
already issued is-possible.

Sd/-KM Nayar
22-3-80 

Director of Administration, 
Geological Survey of India.,

,2 .



X
A

IN THE "Hia-I COURT OP JUDICATURE AT ALLAHABAD 
SITTING AT LUCKNOW

Writ Petition No. of 1980

Ved Parkash Aggarwal, £/o Sri Panna 
Lai Aggar\-7al/ Stenographer Grade I,
Geological Surrey of India, Luckno\  ̂ Petitioner

Versus

Union of India & Others 

, .AFFIDAVIT

I, Ved Parlcash Aggarv/al, aged 42 years,

S /o  Sri Panna Lai Aggarwal, resident .of 550,

2nd Lane'/ Mishatganj, Lucknovf, do hereby solemnly 

affirj^and state on oath as under;

1) That Deponant is a Petitioner in the 

above noted Writ Petition and is fully 

conversant v;ith the facte of the case.

2) That the contents of paragraphs I 't o  25, 

of the Writ Petition are true to my 

personal knowledge.
«

3) Tliat the Annexures 1 to 10 are the

• true copies/extracts of the originals.

Lucknov/ 
dated;

DEPONANT

I, Ved Parkash Aggar%/al, the deponant above 

named do hereby verify that the contents of 

paragraphs 1 to 3 o'f this Affidavit are true . 

to my personal knowledge. No part of this is 

false . Nothing material has been concealed, so 

help me God.

Lucknow 
d t :

DEP0NA1\^T



In the Hon‘ble Hisih Court of Judicatus'e at A-llahabad 

(Luck'^OY/ Be’̂ ch) L'ackr.ow.

Civl Misc. <^pUcatlo-. of l9Bl.

In re j
*%

;Vrit Petition No, 390 of 19801

. . .  Petitioner 

Versus

Uriion of Irdia and others.. ....Opposite Parties.

Application for, cô ^dp’̂ atlo* .̂ of delay i>̂ fili*-’g 

Counter affidavit to virlt petition.

The humble petition of the opposite parties 

x»e spec tfully ^ov/eth •, -

* t

1.. that the opposite parties could >̂ ot file
* V  . V

theii' counter affidavit within time â d̂ there has been
** 4 k

some delay as the same was sent to the Mi'̂ -istry 

concerned for vetting.

I *  V

ii. That the delay is, therefore, ^ot deliberate

and is liable to be excused.

3 ,  That in the circumstances, it is desirable
* V  *  »  • »  * %

that the acconpanyins counter affidavit nay kindly 

be accepted and brought o n  record.

^■herefore, it is respectfully prayed that the 

delpy in filing; the counter affidavit may be condo’̂ ed 

and the saire be bro-cKht on record.

^ateds Lucic’̂ o.v the^ *' (Advocate)

] 0 ' t f  i 1981. Counsel for the oppo, #prtie?.



r?
/

A

3N THE E m  »Bl£ HIGH COURT OF JUDIQATXBE AT AUAHABAH 

(LUGKI\*0'i BBIfCH) LUOOiO*/.

1981
AFFIDAVIT

f/c* HlGH'‘iX5URT
AÎ ,AHA3AD

CouT'ter Affidavit 

In Te i

A ^

'ihrdt Petition ^^0. 1705 of 19

Shri V.P.AS&rvfal...

kJ vers as

Union of India and others.. . . .  ..Opposite Parties.

Counter Affidavit on behalf of oppo^_te pai*ties i  to4.

-t

Y

Ij sura.T Prakagh, aKed about 41 years, so^ of 

Shri «tosEa Chanan Kan, reside>-'t of h\o'2.-

*  V  i  k  * »  -  * »

XiUCk»̂ ow j do hereby solemnly affirm a’̂ d state o*-- oath

a s u'*’ c3er s -

1. That the depOv^e’*-t is  the Hegio’ial Adird'-'istra-

tive Officer in the Noi'thern P.egip'^al Office, 'leolo-

*v *■> ' *v -

iXical Survey of India, Ly.cknow â -'d is well co^vers.Br't 

W ith the facts (ieposed to herei*^.

2. That the co»^tents of paras 1 to 3 of the

v/rit petitio’̂  are admitted.

3 . That in reply to para 4 of the x jv l t  petition ,



/ >  X .

A.% •  A *

i t  is submitted that the ^TOmotion oi the petitioner

from the post of ste»̂ 02:rapher(O.Q) to the post of

Stenoarag'her sel^ctiori grac3e was '"'Ot iracie thi'ouffh

Dep^i'tmer'tsa. Pi^motion eoinrrattee as stated by him, 

i . 1.  .  i i  -  i .  -  

“ V,- p*e’->di’̂ i?. fi ’̂ -alisatior' of EeGruitme’~-t Rules for the

.

j post of 3te'^02:rapher(selection Grade) the promptiO’-'
X

»% *> *■* 

vfap made or. se''*lority a’-id p'>jn:ely adhoc basis.

^  ^ • That in reply to the conte^^ts of para 5 of

i . .  i , .  .

!
/the v^rit petition, it is subirdtted that the *-'ames

" ' of the officials i’">cradi*--g the petitio’-̂er who v/ere

V
SitSB holdir*!; the post of stenographer Gi^de I/$ter*o

' Selectior. Gi^de on adhoc basis v/ere also placed

A %

^  before the Departmer^tal Promotior' Committee for

>
promotion to the post of Ste’̂ o Grade I  a^d o^ theiJ?

- a‘;

selection they v/ere appointed on regular baeis v;ith 

e ffec t  from 1 1 .1 0 .]978.

6 , '  ' That in reply to the cô ' te-̂’ts of para 6 of 

the writ petition, it  is sihmitted that there v/ere ’■'O 

reirarks in the record of petitioner’s service ^i<ai 

recuii'ed coinr.ur-ication to him. But it is  submitted

**

that his J-eoord of sei-vice is iiot an-bteElshed a=



 ̂ 0

A

''S'

\

-3-

K

be wgis ô ĉe avjarded a po»^~re;Gordable war'''?.*"g;.

■ tv

6, That repT̂ i- to the colter*ts of pa_ra 7

i .  -  - ■‘ ‘ 

of the Viirit petitiori it is submitted that oriy

X.5 posts of Personal Assistant's had beê-- filled

dui'i’-f? tte period from Janaary 19'60 to jU’̂-e
A

l^SBO*

7 , That i»-' rep2^' to paras 8 â-'d 9 ■ of the writ

i.. ' * 

petition, it is subniitted that the cô -'tê ts of the

* «  ^ - V

saKB are '-̂ot de'-‘ ied*

i s  .

B. That i- reply to 'the co’- tê ' ts of pa-ra lo

of the va'it petitior*, it is submitted that the

4»  A *

Co’-tstitu.tio»-- of the De£^rtme’-'tal pi’omotio'  ̂ Coirmittee 

*» * *» 

which co>^sidered the promotio’̂  to the post of

A\

Perso^’al Assistant v̂ as as folXowsj-

*' « *■*
X. Dii’ector, ^xeological S'arx̂ ey of India. . .Cxiaii-tnar. 
3>» ‘ -■

Dii*ector, Geological purvey of India. . ,s<len*er

Gi'bup *A» Officer from other Depart
ire>‘ t e

4 , Gi'oup 0*fficer frttm Geolo,a:ical 
Survey of India(Belongirg to* sched­
uled Caste Schedjled caste 
Coniriunity). . . . . . . . .  . . .  ................... . LieiTfoer

- -  * *  A . ;

fThe Senior Administrative Officer of ^ e  co'-cerv-ed

/
ain^y Was associated with the Departme^-'tal Promotion 

Coninittee to he2p the Comm.ittee.
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8«1 That it is further sxibraitted that the Departn^ntai 

Promotion Committee makes it's recommendations on the 

basis of recorded C.R, entries. It is incorrect to say 

that only the Officer on the administrative side was 

fully aware of con^arative merit and efficiency of 

incumbents,

A *

A, 9 , That in reply to para 11 of the writ petition

it is submitted that the contents of the same are denied.

It is submitted that the Departn^ntal Promotion Committee 

\ was constituted according to rules and was competent to .

/ consider the cases of promotion to the post of personal
 ̂ ^ / /
- /

4

y

Assistant,

10, That in reply to para 12 of the writ petition 

it is submitted that the contents of the sajie are not 

denied.

11, That in reply to the contents of para 13 of the 

writ petition it is submitted that the particulars of all 

eligible candidates of the 3 categories as required by 

the Recruitment Rules were placed before the Departmental 

Promotion Committee, It is further stated that the

Selection were made in accordance with the Recruitment 

Rules adhering fully to the zone of consideration.

12, That in reply to para 14 of the writ petition.
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it is submitted that the Departmental Promotion Comraittc 

has not considered the candidature of both the categories 

together.

13. That in reply to para 15 of the writ petition, 

it is sxibmitted that the contents of the same are not 

denied,
- . t

14. That in reply to the contents of para 16 of the 

writ r>etition, it is submitted that Shri V.Raj agopalan 

was holding the post of Superintendent on adhoc basis, 

his permanent post being Steno Grade I and as such his 

case had to be ^ t  up before the Departntental Prcxnotion 

Committee for consideration for prom6tion to the post 

of Personal Assistant,

/

15o That in reply to the contents of para 17 of the

writ petition, it is submitted that Shri Rajagoplan 

opted for the post of Personal Assistant and since he

was holding the post of Superintendent on adhoc basis, 

he was allowed to continue till the promotion cases to 

the post of personal Assistant were finalised.

16. That in reply to the contents of para 18 of the

writ petitionr and in respect of the details furnished 

under para 15 of the writ petition, it is stated that 

serial No.l to 4 and 15 fall under category I . Serial No,

C 3



/
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15# though officiating on ac3hoc basis in the post of 

Superintendent, the said period of adhoc service wi\ 

count towards lower grade for eligibility for promotion' 

to the post of Personal Assistant, Serial Hos, 5 to 

14 fall under category II having 10 years service as 

Steno Grade I and Stenographer(O.G.), It may be

4

mentioned here that only the regular service in a grade s 

«

counts for eligibility,

19
^ J 7 , That in reply to the contents of para<6Qfi of the

writ petition

pafecfê CKi, it is stated that 

i332 j^s2a&€&S fisSgli the Departmental

Promotion Committee did not consic3er the cases of all 

the categories together,

18, That in reply to the contents of para 20 of the 

writ petition, it is submitted that the Departmental 

Promotion Committee was duly constituted in accordance

with Rules and since the respondents Nos, 5 to 11 are 

all senior to the petitionea and since they did not 

jeopardise the interest of the petitioner in ai^ way, 

they have been unnecessarily in^jleaded as opposite 

parties to the writ petition. The petitioner has no 

cause of action against them.

19. That in reply to paras 21 and 22 of the writ
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pDtasEsBdfa petition, it is submitted that the contents 

of the same are not denied.

20. That in reply to the contents of para 23 of the

-A

«

wfit petition, it is sixisnitted that letter dated 29.3

non- ^
(Annexure No.io) is not Bespeaking order and has fully 

explained the position.

21, That in reply to the contents of para 24 of the

writ petition, it is submitted that the selection has 

been made b? Departmental Promotion Committee after 

condidering the eligibility and suitability of the 

candidates, including the petition^.He was considered 

by a duly constituted Departmental Promotion Committee 

and was not preferred for promotion in conparison to 

others v^o were adjudged as better suited for promotion,

22, That the writ petition is without substance 

and is liable to be dismissed with costs.

Dated: lA ick n o w  the, 

lO- ^  , 1981. DS^PONEOT.

V E R I F I C A T I O N . ,

I, the deponent above named do hereby verify 

that the contents of paragraphs 1 h 4^^ ^

of this affidavit are true to my own knowledge, those
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of paragraphs 'V 'h  >'

to be true on the basis of information derived 

perusal of office records and those of paragraphs 

^ ^are  trae to hy belief on legal

advice. No par^ of it is false and nothing material 

has been concealed; so help ms §od.

Dated: Inickncrw the#

to. =1 / DEPO NSO T.

I identify the deponent vftio has signed in rny 

presence,

of

(Nirankar Prasad)
Clerk to Shri B.L.Shukla/ Advocate.

I

.

Solemnly affirmed before me on this /o th day 

, 19 81  at a.m.T^Ttn. by Shri

Suraj 5*rakash# the deponent, \ijho is identified by Shri 

Nirankar Prasad# Clerk to Shri B.L.Shukla# Advocate,

High Court Allahabad, Inicknow Bench# Inicknow,

I have satisfied myself by examining the
/

deponent that he understands the contents of this affi­

davit v)hich have been read out and e3q>lained by me to hiu

Oi * C - ‘
I p  'h  O  t A  ’ >habad ,O

T .u ’. '  '/ B e n c h ,

No.. .
n..t' / 6
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IK IHE HON' BLE HIGH CC3URT OF JUDICATURE AT 
ALLAHABAD (SITTING AT LUCKNOW)

Wit Petition No.1705 of 1980.

V.P.Aggarwal . . .

Versus 

Union of India & Others

Petitioner

Opposite Parties

a p p l ic a t io n  fck condona.t io n  of d e ia y  in  f il in g  
IHE r e jo in d e r  a f f id a v it

On the facts and circxanstances mentioned in the 

accompanying Rejoinder Affidavit, it  is respectfully 

prayed that in the interest of justice, this Hon’ble 

Coujrt may be pleased to condone the delay in filing 

the Rejoinder Affidavit and the same may be taken 

on record.
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IN IHE HON' BLE HIGH COURT OF JUDICATURE 
AT AljIAHAmD (SITTING AT LUCKNOW)

Rejoinder to Co\inter Affidavit 

In Reply 

writ Petition No,1705 of 1980.

v.P.Aggarwal,
Stenographer Grade I 
Geological Survey of India 
Lucknow

Versus

Union of India & Others

Petitioner

Opposite 
Parties•

REJOINDER a f f id a v it

r

I , V.P.Aggarwal, aged 43 years, son of 

Sri Panna Lai Aggarwal, resident of Lucknow, do 

hereby solemnly affirm and state on oath as under

1. That the deponant is a petitioner in the 

aforesaid Writ Petition and is fully conversant 

with the facts of the case and has also read 

and understood the Counter Affidavit filed  on 

behalf of the Opposite Parties 1 to 4.

2. That the contents of para 3 of the Counter 

Affidavit as framed are denied and those of 

para 4 of the Writ Petition are reiterated 

to be correct. It is submitted that stenographer 

Grade I and Stenographer Selection Grade were 

the two designations for the same post and the 

promotion to said post could only be made by 

selection and not by promotion on the basis 

of seniority* It  is submitted that when the 

petitioner’ s services were regularised in-the

. 2 / -
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post of stenographer Grade VStenographer 7 i  

selection Grade, then a sitting of the 

Departmental Promotion Committee was held in 

1979* Ihe Recruitment Rules, as existed 

in  1979, provide the mode of appointment to 

the said post only by way of selection. It 

is further suiauitted that the answering 

Opposite Parties have intentionally sij^jpressed 

the fact of holding the sitting of the 

Departmental Promotion Conanittee in May 1979*

3. That in reply to para 4 of the Counter

Affidavit, the contents of para 5 of the Writ

Petition are reaffirmed to be correct and it

is further stated that the petitioner was

placed at ntanber 7 in the seniority list* It

is submitted that the Departmental Promotion

Committee while selecting the petitioner

fully appreciated the performance of the

petitioner, his good record of service and

seniority, yet the petitioner was deprived

of his chance for the post of Personal

Assistant in the selection held by the

Departmental Etomotion Committee in November/

December, 1979, i*e«, only after 6 months from

the previous selection when during this period
ii^record

no change whatsoever in the/cr merit took 

place which goes to show that the petitioner 

was arbitrarily denied the opportunity of 

being selected for the post of Personal 

Assistant.

4. That the contents of para 5 of the Counter 

Affidavit in so far as the same are contrary

.3/-
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to the contents of para 6 of the Writ itetition 

are denied and the contents of para 6 of the 

Writ Petition are reiterated to be correct* It 

is further siabmitted that the alleged 

*Non-Recordable Vterning' referred to by the 

Opposite Parties is a royth invented. No 

docvimentary evidence has been filed to siobstantiate 

the same* Incase there is any provision for 

such a warning even then it  would not definitely, 

under any circumstances, stand against the 

petitioner to bar or obstruct the petitioner’ s 

promotion on this ground*

>

r

5* “That in reply to contents of para 8 of the

Counter Affidavit, the contents of para 10 of 

the writ Petition are reiterated to be correct 

and it is sxjbmitted that the constitution of 

the D .P .C . as indicated in para 8 of the 

Counter Affidavit was against the Recruitment 

Rules and, as such, any selection made by it 

is vitiated* It is further stated that the reply 

given in para 8 of the Counter .^fidavit to the 

contents of para 10 of the Writ Petition is 

evasive* Ihere was no occasion for associating 

any senior Administrative Officer with the 

Departmental Promotion Committee to help it and 

the allegations to this effect are incorrect and 

denied* According to the Recruitment Rules, 

the Senior Administrative Officer or the Regional 

Administrative Officer is a necessary incumbent 

of the Departmental Promotion Committee and 

without such an officer, the constitution of the 

D .P .C . was illegle* Non-inclusion of Regional 

^administrative Officer or Senior Administrative

A/-
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Officer as a full-fledged member of the D.P.C. 

cannot be substituted or made by any other 

arrangement.

6. That in reply to para 8*1 of the Counter Affidavit, 

it is not disputed that the D .P .C . itakes its 

recomrnendations on the basis of C»R. entries, but 

>- it is submitted that in the present case the

entire C.R . ^ t r ie s  of the petitioner were not 

^  ' correctly appreciated by the said illegally

constituted d » P . C «  It is f\irther submitted that 

only the Officer on the administrative side know 

and could appreciate the conparative merit and 

efficiency of the incvimbents of the office, such 

as. Stenographers and Assistants etc*

7 • That the contents of para 9 of the Counter 

Affidavit are incorrect and hence denied and 

those of para 11 of the Writ Petition are reiterated 

to be correct* Non-inclusion of Regional 

Administrative Officer or Senior Administrative 

Officer in the Departmental Promotion Committee was

against the rules and as such the constitution
/

of the D .P .C* was illegle and the entire proceedings 

of selection are vitiated.

8 . That the contents of para 11 of the Coxinter

Affidavit are vague and incorrect hence denied*

9* That the contents of para 12 of the Counter 

/}̂  Affidavit are incorrect and are denied and the

contents of paras 13 and 14 of the l^it  Petition 

are reiterated to be correct. It is submitted 

that the illegally constituted D .P .C . considered 

the candidature of all the categories together and

.......... 5/-
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not separately as will be evident from the 

proceedings of the D .P .C . itself which the 

answering Opposite Parties have intentionally 

not filed and have withheld which they nay be 

called upon to file before this Hon'ble Court,

10* That the contents of para 14 of the Coiinter

Affidavit as framed are incorrect hence denied 

and the contents of para 16 of Writ Petition 

are reaffirmed to be correct.

11. That the contents of para 15 of the Counter

Affidavit are incorrect hence denied and the

contents of para 17 of the writ Petition are

reiterated to be correct. It is further

submitted that Sri V.Rajagopalan had at no

point of time given his unconditional option

for the post of Personal Assistant nor was he

ever reverted to the post of stenographer

Grade I, prior to his selection, as is evident

from Ann^xire 5 of the Writ Petition. In

terms of Annexxire 5 of the Writ Petition there

is no provision to permit Sri Rajagopalan to

continue to hold the post of superintendent

no r  any such  w a iv e r  h a d  b e e n  g r a n te d  a f t e r

having exercised his option for the post of

P e r s o n a l  A s s is t a n t  t i l l  th e  p ro m o tio n  c a s e  to  th e

post of Personal Assistant was finalised. Instead

th e  terras o f  A nn exu re  makes i t  c l e a r  th a t

S r i  R a ja g o p a la n  w as d ir e c t e d  to  g iv e  h i s

unconditional option for the post of Personal

Assistant and also for accepting his reversion

t o  t h e  p o s t  of S te n o g rap h e r  G rade  I  b e f o r e  h i s

case for the post of Personal Assistant could be

considered. This having not been done by

Sri Rajagopalan, his case could not be placed

. . . .  6/ “*
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%before the alleged D .P .C . for consideration*

It is fiirther sutanitted that neither the alleged 

option exercised by sri V.Rajagopalan has been 

filed  nor the permission accorded to him for 

holding on the post of Superintendent till the 

finalisation of selection for the post of 

Personal Assistant has been filed which shows 

that the allegations contained in para 15 of the 

Counter Affidavit have been invented to shield 

the illegle actions of the authorities concerned*

12* fhat the contents of para 16 of the Counter

Affidavit are incorrect hence denied and those 

of para 18 of the Writ Petition are reiterated 

to be correct.

13* That the contents of para 17 of the Counter

Affidavit are incorrect and those of para 19 of 

the writ Petition are reiterated to be correct*

It is sulxnitted that the illegally constituted 

D .P .C . considered the cases of all the categories 

together and not separately which will be 

evident from the proceedings of the D .P .c . which 

have intentionally been withheld by the answering 

authorities and which they may be called upon to 

file  before this Hon'ble Court*

14* T h a t  t h e  c o n te n ts  o f  p a ra  18 o f  th e  Cotinter

A f f i d a v i t  a r e  d e n ie d  an d  th o se  o f p a r a  20  o f  th e  

VJrit P e t i t i o n  a r e  r e i t e r a t e d  to  b e  c o r r e c t .

15* That the contents of para 20 of the Counter
^^extent

A f f i d a v i t  to  t h e /t h a t  th e  same are  co n trary  to  

th e  co n te n ts  o f  p ara  23 o f  th e  VJrit P e t i t i o n  

are  d e n ie d  and  t h e  c o n t e n ts  o f p a r a  23 o f  the  

w r i t  P e t i t i o n  a r e  r e i t e r a t e d  to  b e  c o r r e c t*

..7 /-
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16. That the contents of para 21 of the Coxinter 

Affidavit are incorrect hence denied and the 

contents of para 24 of the Writ Petition are 

reiterated to be correct. It is further submitted 

that the D .P .C . was illegally constituted who 

did not properly appreciated the C.R. entries 

of the petitioner which are definitely better 

than many of those who have been selected which 

will be evident from the entries of C.R. which 

are in the custody of the answering C^posite 

Parties and which they may be called upon by the 

Hon'ble Court to place before this Hon'ble Court 

so that the truth of the allegations contained 

in para 21 may be verified.

17• The contents of para 22 of the Counter Affidavit 

are incorrect and hence denied.

'XT

18. That there is occasionally some delay in filing 

the Rejoinder Affidavit because the petitioner 

had to collect certain docments for preparation 

of the Rejoinder Affidavit and v^ich took sometime. 

AS such delay in filing the Rejoinder iAflfidavit is 

bonafide and deserves to be condoned. The m^it 

Petition has not yet been liste^ for fee hearing.

: x j

LuckbD w . V 
Dated

v e r i f i c a t i o n

1 ,  Ved Prakash Agar'^'al, the deponent above 

named do hereby verify that thecontents of paragraphs 

1 to 18 of this Rejoinder affidavit aretrue to 

to my personal knewledge. No part of it is false 

and nothign caterial has been concealed. So help me God.

LuCkno’ .JUUV̂iS. UUVV • .  .

Dated
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I identify the deponent who has Signed 

before me.

Solemnly affirmed before me on '2JI,

at % a.m/5^-^ Ved Pr^ikash Agarwal, tite deponent 

Who isidentified by Sri vjr? ^  ^Advocate

High Court/LuckncK Bench Luckncw.

I have satisfied myself by examining the 

deponent that he understands the contents of

t h e  rejoinder affidavit, wh±:h have been 

read over and explained by me.

>ATH 

Sigh Court, 

«aohiMK7
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IN IHE H0K*B1S HIGH C0UR5? OP JUDICATURE AT /WA
AIAAHABfiO (SITTIKG AT LUCKKO^)

Wit Petition Ito»i705 o£ 198o«

Vo P« Aggaswai o«♦ Petitioncar

Versus

union of India & Others ««« Gpposite Partioo

APPMECATIOH PCR C0l©0mTI0R CP DElAY XU P 11*1135 
1HE REJOIKDHR AFFIDAVIT

On the facts and circumstances stantioned in the 

Gccoropcnying Rejoinder Affidavitj it is respectfully 

prayed that in the interest of justice, this Hon*bio 

Court may he pleased to condono the delay In filing 

the Rejoinder Affidavit and the same may be taken 

on rocordo

Counsel tot the PetitloiKsr

\


